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MOTION FOR EXTENSION OF TIME
FOR PRESENTATION OF THE
REPORT OF THE JOINT COMMITTEE
OF HOUSES ON THE CENTRAL
AND OTHER

SOCIETIES
(REGULATION) BILL, 1974
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The question was put and the motion was
adopted.

LEAVE OF ABSENCE TO SHRI SUNDAR
SINGH BHANDARI

MR. CHAIRMAN : I have to inform
Members that a letter dated 11th May, 1976,
has been received from Shri Sundar Singh
Bhandari to the effect that leave of absence
from attending the 96th Session of the
House may be granted to him on account of
his detention.

Is it the pleasure of the House that permis-
sion be granted to Shri Sundar Singh Bhan-
dari for remaining absent from all meetings
of the House during the 96th Session of the
Rajya Sabha?

(No, Hon. Member dissented.)
MR. CHAIRMAN
remain absent is granted.
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MR. CHAIRMAN : There appears to be
a precedent in such a case where we have
given leave to remain absent. But what
you have suggested will be looked into.

-
|
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MESSAGE FROM THE LOK SABHA
The Finance Bill, 1976 SECRETARY-
GENERAL : Sir, I have to report to the
House the following message received from
the Lok Sabha signed by the Secretary-
General of the Lok Sabha: "In accordance
with the provisions of Rule 96 of the Rules
of Procedure and Conduct of
Lok Sabha, I am directed to enclose
herewith the Finance Bill, 1976, as
passed by Lok Sabha at its sitting held on
the 17th May, 1976.
The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

Sir, I lay the Bill on the Table.

Business in

MR. CHAIRMAN : Now, the Appro-

priation (No. 4) Bill 1976. Mr. Nathi
Singh.
THE APPROPRIATION (NO. 4) BILL,
1976 .—contd.
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SHRI VISWANATHA MENON (Kerala)
: Sir, I take this opportunity to highlight
some of the important projects pending
sanction from the Central, Government in
my State, that is, Kerala State,

Sir, the Cochin port is considered to be the
'Queen of the Arabian Sea". But, unfor-
tunately, now the present position of the
Cochin port is that it is in a very pitiable
condition. Sir, in 1970 the proposal to have a
super-tanker berth in Cochin was accepted by
the Cabinet, but till now it is only a dream.
Sir, we hear various rumours that our project
for a super-tanker berth is being shelved by
the Transport and Shipping Ministry. Sir, it is
really not in the interests of that region. I
submit, Sir, that the production in the
shipyard and the repair work along with
production in the shipyard, will be greatly
helped if a supertanker berth comes up,
because many ships big ships, can come into
our shipyard, the Cochin Shipyard. But if the
supertanker berth scheme is being shelved, it
will naturally affect our shipyard also. Sir, as
a long-term policy and with an idea to have
national works, my humble submission is that
the super-tanker berth in Cochin port must be
taken up.

Sir, in this respect, I wanted to draw the
attention of the House to the fact that we
hear that some Committee has been formed
by the Cabinet to go into the question whether
a super-tanker berth is essential, because in
Bombay High we have found oik Sir, it is a
very welcome thing that we have found oil in
Bombay High. But even if we concede that,
the point that I want to stress is that our
super-tanker berth will be useful not only for
oil but also for fertilisers and other such
things. It will also greatly help the repair
work. Sir, I want to
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draw the attention of the honourable House
to the fact that Cochin is the only major port
in India which did not have any development
programme during the last 15 years or
more.

During the 4th and 5th plans, huge plan
outlays have been indicated but in actual
working it has turned out that only a small
fraction of originally indicated figure has
been made available mainly because the
major portion of initial outlay was for the
Super Tanker Oil Terminal Project and the
Dry Dock both of which have been in-
definitely delayed. The total 4th plan outlay
for the port was Rs. 18 crores out of which
Rs. 8.73 crores were earmarked for Super
Tanker Oil Terminal Project. As the Super
Tanker Oil Terminal project did not
materialise, naturally the profonnance fell
drastically. Again in the 5th plan also the
original provision is Rs. 36 crores of which
about Rs. 24 crores is shown as earmarked
for Super Tanker Oil Terminal Project. If the
present organised move in influential quarters
to delay this project happens to succeed, the
fate of the Fifth Plan may also be better
imagined than said. I do not want to criticise
the Government at this stage because this
question is being examined by a high-
powered Cabinet Committee. My humble
submission is that it is not only in t! e interest
of Cochin or Kerala, but it is in the interest of
this nation that this project must be speeded
up and the Cochin port must be given its due.

Sir, I also want to speak on other points. I
want to speak about our traditional industries.
Kerala is a land where we produce cash crops
that fetch foreign exchange. Our traditional
industries like coir, cashew and handloom are
in a deplorable  condition. Unfortunately,
some kind of controversy has been created
between the State Ministry and the Centre
Ministry on the question of coir. 1 am not
going into the merits of this controversy. But
I want to stress that the coir workers in Kerala
are really starving. Coir industry is earning
crores of rup worth of foreign exchange for
the Cen exchequer. Therefore, the industry
must be saved. The scheme that was
formulated by the Kerala Government has
been sanctioned by the Central Government.
Now, it is said that the amount has been cut
short. Now the Central Government is going
to
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give only two crores of rupees. That is
nothing. It cannot do anything. It should be
done in a phased manner and we have given
our detailed programme to the Central
Government. That programme has got the
sanction of all the political parties and all the
trade unions in Kerala. Some sort of
misunderstanding has been created and some
controversy has come up between the Centre
and the State. Sir, the interest of the people of
Kerala and the coir workers is above all these
things. The coir workers are half-starving.
Those workers must be saved and the
industry must be saved. Sir, my humble
submission to the Government through you is
that the Coir Workers' Scheme must be
accepted in toto. We are not asking for any
grant. We are asking for only loan and that
loan of 7 crores of rupees must be given to
the people of Kerala. On this question, 1
want to stress once more that the interest of
the nation is also affected because coir earns
foreign exchange. I hope the hon. Minister
will be aware as to how much money the
Central exchequer is getting from coir. |
request the Government through you that the
scheme must be accepted. Sir, coming to the
other points, I want to draw the attention of
this hon. House to the plight of the coconut
growers in Kerala. Sir, the name 'Kerala'
itself means land of coconuts. Our main
agricultural product, coconut, is losing its
money value in the market. 1 do not want to
elaborate it but my humble suggestion is that
this coconut farming must be saved, this
agricultural product must be saved. For that
purpose, we request a board, a coconut board.
Though 1 am speaking only on behalf of
Kerala, coconuts have become an important
factor in  Karnataka, Tamil Nadu,
Pondicherry, Gujarat and many parts of the
country. So, a coconut board must be
established just like the Rubber Board for
rehabilitating coconut plantations in this
counrry. Some kind of subsidy and help must
be given by the Centre. So. on these three
points, I request the Government of India that
they should come forward and take up the
matter seriously and consider it, and have a
sympathetic approach towards a backward
State like Kerala, which is the southern-most
State, and it should not be neglected.

Sir, I do not want to go into any contro-
versial things. All these three projects I
have placed before this hon. House are
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projects taken up or supported by all the
political parties in Kerala. So, my humble
submission is that it should be one of the
grounds, and these projects must be
sanctioned.

Coming to the question of rice, Sir, the
other day, while replying to the discussion on
the Agriculture Ministry, Mr. Jagjivan Ram
said that the people of Kerala are now
changing their food habits and they are happy
to get wheat. Sir, I do not want to say that it
is untrue. But to put it like that is not correct.
Sir. We are getting only four ounces of rice.
So, naturally, we are forced to take wheat.
And we are prepared to take wheat. I am not
saying that we are not prepared to take wheat.
But, why not give us some more rice? Rice is
being produced and it is reported in the
newspapers that godowns are not available
for keeping the foodgrains. So, why don't you
give more rice to the people of Kerala?
Instead of four ounces, give them 12 ounces
of rice.

SHRI JAGAN NATH BHARDWAIJ
(Himachal Pradesh) : He said that it was in
addition to the local production. You are
getting four ounces...

SHRI VISWANATHA MENON : Sir,
my friend has brought up this question of
local production. On the question of local
production, the difficulty is that we are not
producing rice much. Our land is being used
for cash crops, and the benefit of the cash
crops, by way of foreign exchange, is being
taken, by the Centre. Rubber, cardamom,
pepper and all these things are produced,
and the money is coming to the Centre.

SHRI JAGAN NATH BHARDWAJ :
We have all praise for that.

SHRI VISWANATHA MENON
Naturally, I think, you will not ask me to cut
out all these and put rice in their place
because it is the nation's wealth that we are
making. We hear reports that a large
quantity of rice is there. So, my humble
suggestion is that the ration in Kerala must
be raised so that the people of Kerala will
have some relief on this particular question.

Then, coming to the last point, Sir, I do
not know why such a stand has been taken
against the Opposition in Kerala,
particularly my Party. The Marxist Party is
being attacked here. More than 110 detenus
are there under the MISA. What
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[Shri Viswanatha Menon] is their crime.
I do not know. Now, the hon. Home
Minister is present in this House. I take this
opportunity to appeal to him that this kind of
attack is unwarranted. Most of our leaders
are in jail. Most of our Party workers are in
jail. We are the biggest opposition party in
Kerala just as in other parts of India the Jan
Sangh or any other party may be the main
opposition party. In Kerala Communist
Party Marxist is the main opposition party.
This party is not being allowed to hold any
meetings or conduct any trade union
activity; they are not allowed to move about
and they are all kept in jails. (Time bell
rings) Almost all our top leaders except Mr.
E. M.S. Namboodiripad and Mr. A. K.
Gopalan have been kept in jails. My humble
submission is that it is high time that we
stopped curtailing the freedom of the
opposition in the name of the emergency in
Kerala. I request through you, Sir, that these
comrades must be released and normal
situation mustbecreated so that we can go
for elections because the duration of the
present Assembly has been extended by six
months. I request that a fresh poll must be
conducted in Kerala with full freedom and I
request the Home Minister to . take initiative
in the matter.

SHRI JAGAN NATH BHARDWAI :
Mr. Deputy Chairman, Sir, I support the
Bill under discussion because this
contains an estimate of about Rs. 25
thousand crores for meeting the necessary
expenditure of the Government for the
year 1976-77. 1 do not have much to say
about it except that I fully support this
Bill.

I take this opportunity to congratulate )
the Prime Minister and through her the
Finance Ministry and other concerned
Ministries for the economic measures taken
by them as a result of which the esteem of
our country has gone very high in the eyes of
the world. Hon. Members must have seen in
the newspapers of yesterday and the day
before yesterday that the World Bank has all
praise for the progress that we have achieved
in the economic field. Domestically
alsowehaveagreatsatisfactionbecause j the
value of the rupee is increasing. The value of
the rupee in March, 1975 was 30 -47 paise
and its present value is 34 -91 paise. This
means that there is an increase of about 14%
in the value of the rupee.
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In the matter of consumer price index also, it
is a source of great satisfaction to almost
every one in the country, especially to the
weaker sections of the society, to note that
our consumer price index figures have gone
back to the level of 1974 figures.  The
consumer price index figure in 1974 was 286
and in 1975 it had gone up tothe.level of 311
or something like that but it is again 286
now. These are the things of which we can
be rightly satisfied and proud. As a result of
all these things, the foreign agencies are
coming forward and thinking in terms of
giving us more aid. Even though we do not
beg for that they are themselves doing that in
their own interest and in our interest too.
The Aid India Consortium which has got 19
countries represented on it is thinking in
terms of giving more aid to us. These are all
matters of which we can be rightly proud and
this is a well-deserved appreciation of the
work done by our Prime Minister and her
Government. Now, Sir, we can sanction this
amount of about Rs. 25,000 crores. For
us, as Members of Parliament, it is a point to
consider as to what should the strategy to
spend this amount in thecountry so that there
is more and more appreciation for the work
done by the Government and there is more
and more satisfaction to the people in the
country. As far as [ think, the strategy
should be that our way of spending should be
such that there is more and more satisfaction
among the people about our way of spending
and our wisdom in spending. It is the way of
spendingthatmay bringabout restlessness or
criticism among the people. For example, if
we spend lavishly and unwisely and with a
sense of authority, the people do not feel
happy. But if we spend with a sense of
prudence and keeping in view the pocket of
an average man in the country from where we
draw our revenue, then the people feel happy,
so, we should devise ways and means in our
ways of spending so that people feel satisfied
and there is praise and there is also a saving.

Then, our strategy should be to see that
we do not spend all this amount of Rs.
25,000 crores till the end of the year.
Everybody knows that there is a deficit of
Rs. 320 crores in our Budget. Our aim should
not be to spend each and every penny that is
sanctioned by Parliament through this
Appropriation Bill. Our strategy should be to
try to save as much as possible so
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that this gap of Rs. 320 crores is made good ,
to some extent by the end of the year. There
can be extraordinary situations or there may
be circumstances when we have to spend
more but, generally, our strategy should be
to save as much as possible so that this,
minus trend in the Budget is made good by
the end of the year. In our present system
it happens that those in charge of spending,
go on spending with the idea that they have
to spend the whole amount by the end of
the financial year and if that is not spend,
they are afraid that they will be taken to
task. The result is that they rushtospendjthe
money before 31st of March. Sometimes
they even prepare cheques for payments in
advance and keep themin their safecustody
for payment later on so that the amount is
shown as having been spentwithinthefinan
cial year. If such a fear is removed from
their mind and if their efficiency is not i
judged by their capacity to spend, Ithink,
the situation can improve considerably.
We should not insist on their spending the
sanctioned amount within the financial
year. Therefore, this sort of attitude in
spending public money needs rethinking
and evision. These are the measurses that
require consideration so that people have
greater satisfaction. Our strategy should
also be to see that our way of spending
generates more and more employment to
the people. If we go on spending without
keeping this factor in view, there will be
dissatisfaction among the people. Our

strategy should be to save as much foreign

exchange as possible. I do not say that these

are new things. Something is being done in

this regard. But we should lay more and

more emphasis on these things. Apart from

giving emphasis to these things, we should

also work in a planned manner.

For example, in the various public
undertakings, vast powers of spending have
been given to the officers. They feel that
there is no check on them. Here, I would
suggest that we should do somethingsothat
an impression is created in the minds of
the officers vested with vast powers of spend
ing that there is somebody to check on them.
At present, there are so many committees
advisory committees, development
committees at the district level, grievances
committees and so on. I would suggest that
there should be only OiJe council at the
district level to look after these things in a
methodical manner 4—M238 RSS/76
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so that there is effective control overspending. If
there is a council at the district level, it would
be able to minutely supervise the
implementation of the various measures
initiated by the Government and to see that
the implementation is according to the
policies laid down by the Government. For
example, the public works department incurs
expenditure on the development of roads.
This council should go through each and
every item of such expenditure so that those
who are vested with vast powers of spending
feel that there is somebody to oversee them.
This is a point which should be considered. I
am not in favour of having so many com-
mittees which would burden the district
administration in regard to holding of
meetings and so on. 1 feel that there should be
a single body at the district level which would
be able to look after the implementation of
various measures of the Government and keep
a watch over the spending. This is a point
which  concerns all the  Ministries,
particularly the Finance Ministry.

Another point is about employment
generation. This is a part of the planning
process and I need not say much on that.
Foreign exchange saving is also another
important matter which I have mentioned.

I would also say something about the
Members of Parliament. Apart from the
privileged people, there are also other ordinary
people, weaker sections of the society, who
come into Parliament. When they retire,
they find it very difficult to maintain
themselves. 1 have seen many such persons.
This was also mentioned by one of our
"friends yesterdsay. So, it appears very
reasonable that some sort of pension should be
given to Members of Parliament—and I would
go to the extent of saying that Members of the
State Legislatures also be given some
pension—so that they can pass their life after
retirement from Parliament without much
difficulty.  Of course, it will not be a retired
life because people who are in public life never
retire; they will be doing some public work;
they will be doing something to carry on the
policies of the Government, whichever party
they may belong to. After all, when they get
something from the Government, they can
surely see to the proper functioning of the
Government and a proper order in the
society. So, Sir, I think the Finance Minister
or whichever Minister is in charge of it should
think in
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[Shri Jagan Nath Bhardwaj] terms of
bringing forward, asearly as possible, a Bill to
provide pension for the Members of
Parliament.

{Time bell rings)

Sir, 1 would request for two or three
minutes more. Sir, I belong to Himachal
Pradesh. Yesterday, my friend from
Himachal Pradesh spoke and he stated that
out of Rs. 500 crores only 10 lakhs have
been provided for our State. This is a very
poor help to a State which is already poor
and - backward. Sir, how can it develop
properly if it is not properly helped by the
Central Government ? The planners know
that something should be done for the
backward and hilly areas but the amount of
grant given to Himachal Pradesh is very
poor, if such be the grants given to poor and
backward areas in the country how can they
come up to the proper standard ? (Time bell
rings) Only half a minute more, Sir.

Sir, in our State there is no addition to
railway line. After independence, not even a
kilometre of railway line has been added in
Himachal Pradesh. It is very necessary in
the interests of developing the potential and
building up the necessary infrastructure in
this well-deserving State that the Railway
Ministry should provide at least some
money. (Time bell rings) I require only one
minute more, Sir.

MR. DEPUTY CHAIRMAN : No, Mr.
Bhardwaj. At this rate we cannot carry on.

SHRI JAGAN NATH BHARDWAJ :
There is one important point, Sir.

MR. DEPUTY CHAIRMAN
sorry, I am calling the next speaker.

SHRI JAGAN NATH BHARDWAJ :
Only one minute.

MR. DEPUTY CHAIRMAN : I

am very sorry because if every Member were
to do like this, saying one minute, two
minutes and take about five to ten minutes
each, then there will be a big list of speakers
left out.

SHRI JAGAN NATH BHARDWAJ :
All right, Sir. Thank you.

st favrews arg i (am-fadfo ) -
AR IFEATT off, e 5w fadaw
T At T A Wy fear, o frw A

: I am
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MR. DEPUTY CHAIRMAN : The house
stands adjourned till quarter past two.

The House then adjourned for
lunch at fifteen minutes past one of
the clock.

The House reassembled after lunch at
eighteen minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

[RAJYA SABHA]
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THE APPROPRIATION (NO. 4)
BILL, 1976—contd.

SHRI NRIPATI RANJAN CHOU-
DHURY (Assam) : Sir, I rise to support this
Bill and 1 want to draw the attention of the
Government to certain issues and also 1
want to put forward some suggestions for
the consideration of the Government.

Sir, we are discussing this Bill for the last
two days and many of the honourable
Members here have spoken on the imple-
mentation of the 20-point economic pro-
gramme, particularly on the development of
agriculture. To my mind, the development of
agriculture does not depend on the 'pricing
policy alone which many of the Members
dwelt upon as if some high prices for the
agricultural commodities will lead to the
development of agriculture. What 1 feel is
that, today, in this country, it is not the price
of the produce which is important but what is
important is the right of the real producers on
their produce. These days, Sir, those who
actually till the land and who sweat and toil
and produce, do not have any right on their
produce a tall. Mainly, the landlords who
actually own the la*d and do not till this land
reap the benefit out of toils the real tillers.
Now the present policy of the Government
of taking this up as a time-bound
programme, which has to be completed by
the 30th June, I think, is the best method by
which we can give the real producers, the
farmers, the right on their produce. Sir, if
this is done, then, I believe, that the real
tillers or farmers having a right on the land,
will be more enthusiastic in increasing the
production, and I believe that production
will increase definitely.

Sir, while implementing these land re-
form measures, certain things have come to
light. We find that a vast area of land has
been transferred through what is called
'benami' transfer. We have to find out these
benamdars' and the proprietors who 'have
transferred their land in the name of
benamdars'. Sir, now it is being said that
these 'benamdars'will be made owners of this
'benami' land.

Sir, what I feel that is \\ will not solve the
problem, because these'benamdars' are of
two kinds. One section is of people who are
stooges in the hands of the landlords and the
other section is non-existent persons, ‘X', "Y'
or 'Z' or some name. And this has taken
place with political pat-
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ronage of a section of corrupt politicians and
with the connivance of corrupt revenue
officials. Sir, if these 'benamdars' will be
made the owners, if this policy is adopted by
the Government, 1 think it will help those
corrupt officials and also corrupt landlords
who have made these 'benami' transfers. It
will help them and they will perpetuate this
corrupt practice. 1 think some steps should
be taken to find out the real proprietors of
lands which have been thus transferred,
otherwise the revenue officials who are in
league with the landlords will never know
what is the real position. The land will be in
the name of the landlord who will pay the
revenue and will take the yield for himself.
Sir, this will create a new problem, Now we
have adopted the policy of fighting black
money. A bulk of this black money has been
invested in land. It has become a way of
investing black money. This will create
further black money. That will not be on
record, the in come from this land will not be
recorded anywhere and it will become a
further source of accumulation of black
money. Sir, the Government should try its
utmost to catch these 'benamdars' and take
action against these corrupt officials who
have colluded with these landlords and also
those who have transferred their lands in the
names of 'benamdars'. They should also be
punished. This is one thing, Sir.

Sir, we have taken land reform measures.
But these landless people will not be able to
take possession of the land. Tenancy rights
and laws have been amended in many States
to give rights to the tenants and cultivators.
Even then, large scale eviction of cultivators
is taking place everywhere. Effective
measures have to be taken. The motivation
of our revenue officers and the Police is not
to side with the farmers but to side with the
landlords because most of them come from
the propertied classes and they have a
mental affinity with the propertied classes.
As a result of this, when these evictions take
place, they normally side with the landlords
and not with the cultivators. Therefore, the
Government should take steps to change this
motivation of the officers who are involved
in the implementation of the tenancy and
land reform laws.

Then Sir, we have banned bonded lab-
our. In our forest manuals itself you

[18 MAY 1976]
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will find that in forest villages, any adult
male person who dwells in any forest village
has to do some free labour for certain days.
That is compulsory. I raised a question in
this House and the labour Minister replied
that no State Government has reported any
such system. But, Sir, it is there in the forest
manuals. It does not require any reporting by
anybody. No steps have been taken so far. I
would request the Government through the
Deputy Minister who is present here that some
timely steps should be taken. When bonded
labour has been abolished, this system of
free labour should also be abolished. It can
be found out from the forest manual itself. I
think it is available in the Central Secretariat
Library. There is a system that whosoever
resides in a forest village he has to do some
free labour for some days.

DR. RAMKRIPAL SINHA : In which
State ?

SHRI NRIPATI RANJAN CHOUDBH-
URY: There is a national policy on forestry.
It is there. The next point is about the de-
velopment of Assam. Take the case of
Assam. If tourism and sericulture are de-
veloped, then it will be able to gi\e some
direction to the economy there. Whatever
planning we do, we do not take into
consideration the local conditions. The result
is that whatever planning we are doing, the
basis is adhoc, some industry here and some
industry there, one project here and one
project there.

So, it does not have any total effect on the
economy. Sir, so far as the development of
economy in Assam is concerned, what 1 feel
is that mass-scale involvement of people can
only be possible if we develop sericulture,
tourism and weaving industry. But these
three sectors are being neglected in all the
Plans. They were neglected in the last four
Plans. In the Fifth Plan, some priority has
been given to sericulture but no stress is
being laid on the development of tourism
there. Even when the State Government
comes with a proposal of five or six lakh
rupees for the development of tourism, they
do not get it. My only submission is that
whatever allocation of resources in the Plans
is made, the local conditions should be taken
into consideration.
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[Shri Nripati Ranjan Chaudhury]

Lastly, Sir, I want to draw the attention of
the Minister to the fact that Assam being an
economically backward State, no priority has
been given in the industrial sector. Sir, we
have only one public sector refinery. That is
the only public sector industry in our State.
Two paper mills were sanctioned for Assam.
Since 1967, nine years have passed but these
paper mills have not come to sight.
Regarding the Bongaigaon refinery, now the
buildings have come up but we do not know
when it will be commissioned. So, my
request to the Government will be to kindly
expedite these projects so that within this
plan period, within the Fifth Plan period,
these projects can come up. Last of all, Sir,

MR. DEPUTY CHAIRMAN: You
have already made your last point.

SHRI NRIPATI RANJAN CHOU-
DHURY : Only one point more, Sir. I want
to draw the attention of the Government to
the Asssam Government's demand for
declaring Assam a backward State. Sir, the
Assam Government has demanded that
Assam should be declared a backward State.
Unless it is declared a backward State, bank
financing to the co-operative societies for the
development of agriculture and agro-based
industries in the rural areas cannot take
place. In order to extend this facility to the
rural folk of Assam. I think, the Assam
Government has made a demand like that. I
would request the Government to concede to
their demand. Thank you, Sir.

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra) : Mr. Deputy
Chairman, Sir, with your permission, I will
now take part in the deliberation on the
Appropriation (No.4) Bill, 1976, to authorise
payment and appropriation of certain sums
from and out of the Consolidated Fund of
India for the services of the financial yea,
1976-77.

Sir, much has been said about the 20-
point programme, after the declaration of the
emergency and its implementation. To my
mind, it appears that the urgency which was
felt at the time of the proclamation of the
emergency is no-where to be seen at present.
Instead of that urgency and that thrust, laxity
is prevailing and a sense of complacency has
risen at different levels. For example, Sir,
it has been said
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about the establishment of regional rural
banks that it was a sort of panacea for all the
problems which the rural community is facing
in this country. For the freed ibonded labour,
they say that Rural banks have to be
established and that they will get financial
help from these banks. It has been said that
for the marginal farmers, small farmers and
agricultural labourers and for all activities
connected with the agricultural development
in the rural areas, the establishment of
regional rural banks will be sufficient to
meet their requirements and  solve  their
problems. Today also hon.  Minister,
Shri Pranab Mukherjee, referred to the
establishment of regionl rural banks. How
many banks have been set up since the 2nd
October, 1975 ? The reply has been given
today is answer to one of the questions. Only
19 banks have been established in ten
States. Shri Choudhury pleaded for his State
of Assam to be declared as a backward State.
He is not here now. The names of the] States
in which these banks have been established
are : Andhra Pradesh (1), Bihar (2),
Haryana (2), Jammu & Kashmir (1),
Karnataka (1), Madhya Pradesh (1), Orissa
(2), Rajasthan (1), Uttar Pradesh (6) and West
Bengal (2). These are the regional rural banks
established since 2nd October, 1975. And,
Sir, for small farmers, marginal farmers,
agricultural labourers do you know how much
money has been advanced by these 19 banks?
The total money has been advanced by these
19 banks is Rs. 29-32 lakhs. And, Sir, do you
know how.many persons have been
benefited? The number of beneficiaries
is 7,557. This is the urgency for the
rural backward people. For the last six
months these banks are working in different
States and only Rs. 29 -32 lakhs have been
disbursed by them to the needy persons in all
the States in which these banks have been set
up. This is the urgency, Sir. And, here they
have mentioned small farmers, marginal
farmers and agricultural labourers but no
details have been given. What about the
freed bonded labourers ? For them what is
the source of money for their rehabilitation?
Nothing has been mentioned. Mr. Choudhury,
in your State, which is a very backward State,
no regional rural bank has been established.

AN HON. MEMBER ; What
Kerala ?

about
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SHRI KRISHNARAO NARAYAN
DHULAP : Yes, there are many States
where no regional rural banks have been
established. There are only ten States where
these 19 regional rural banks have been set
up since the declaration of emergency or
since 2nd October, 1975. This is the sense
of urgency for the downtrodden people for
whom this 20-point programme has been
promulgated by the Prime Minister. So, Sir,
if that sense of urgency is removed once for
all from the scene of this country naturally
there is comlacency and nothing else.
Bureaucracy is getting stronger. There is
n.o opposition: Nobody is there to chal-
lenge. As a result of all that the whole
political scene and economic activity in this
country which we see now is backed by
complacency. Everything is only on paper.
Slogans are being given. Papers are full of
pronouncements made by the Government
but actual implementation is of the type that
I have stated. The functioning of the banks
which are supposed to be the backbone for
the agricultural and rural development of
the country, is far from satisfactory.

The second point in which I am vitally
interested, which has been referred to by me
earlier also on the floor of this House, is
regarding the border dispute between
Mabharashtra and Karnataka. There are, of
course, other border disputes also. The then
Home Minster, Shri Umashankar Dikshit,
had promised the people of this country on
the floor of this House that he would see
that these border disputes are solved soon.
There was a border dispute between Haryana
nad U.P. which has been amicably settled. Of
course, the Bill has to be brought before this
House. There are other disputes still
pending. Punjab and Haryana have a border
dispute. That border dispute is still there.
There is a border dispute between Madras
and Karnataka. The border dispute between
Kerala and Karnataka is still there and the
border dispute between Maharashtra and
Karnataka is hanging fire continuously for
the last 25 years.

This is high time, Sir, that the Govern-
ment took up this matter. Border dispute
between two countries, between Bangladesh
and India can be solved very easily; border
dispute between Pakistan and Hindustan can
be solved easily but border dispute
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between Kanataka and Maharashtra is not
being solved. It has already taken more than
25 years and it is high time that this dispute
was sovled. Whenever a question is put to
the Ministry concerned, they give the reply
that it is under consideration of the
Government. When the question is put
again, they say it is under the active consi-
deration of the Government. When we ask
for some further details, then they say that in
the public interest it is not desirable to
divulge the information but the Government
is moving very fast. If that is so, then I
request the Minister concerned, throgh you,
Sir, that he should take immediate steps to
see that his long-standing vexed question is
immediately solved. It is no use saying as is
said in the Home Ministry's report which
says that to look into the question of
linguistic minorities, the office of the Deputy
Commissioner of Linguistic Minorities has
been removed froi Bombay and shifted to
Belgaum. Simply re-moving any office from
one place to anothei is not going to solve the
problem. Therefore, Sir, I would request,
through you that this problem may be solved
immediately.

As far as payment of remunerative prices
to the agriculturists for their commodities is
concerned, I would urge upon the
Government the necessity of paying s
remunerative price, if you want to enthuse
the farmer of this country to take to agri-
culture as his way of life. and see thai there
is more production on this front Unless and
until remunerative prices an given for
agricultural produce, you woulc not get
more production in the country Sir, I will
only refer to a very importaw observation
made by Dr. Thomas Balogl who was a
professor in Bailiol College Oxford. At the
time of formulation o the Third Five Year
Plan he observec and his observation still
holds good—anc it should be taken note of
by this Govern ment and he says :

"It is essential to give the farmer;
complete assurance that they will, if the;
increase their production, be able to sel it,
and sell it at a profitable price. It i unfair
that the peasant should b put into a
position where he can onl; lose... If prices
are not allowed to soa they must not be
allowed to fall eithei To play a game with
false dice with th farmers at the
beginning of a Thir
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IShri Krishnarao Narayan Dhulap] Five
Year Plan which demands their utmost
contribution for its success, telling them,
"Heads T win and tails you lose is not the
best way of promoting that enormous
increase in agricultural production which is
imperative in India."

This observation was made at the time of the
formulation of the Third Five Year Plan.
Still, Sir, there is some misgiving. The prices
are falling in this country and the
Government is very jubilant to say that the
prices are falling. Prices of what? Prices of
agricultural commodities are falling. Prices
of industrial products are not falling.
Industrialists are making huge profits in this
country. If the agriculturists produce more,
there is nobody in the market to purchase.
Our hon. Minister Jagjivan Ram Babu has
said that the agriculturists will not be put to
loss and if the prices fall down below a certain
level, the Government will come into the
market. But that is not the case. In
Mabharashtra, the State Government has
declared that they will not come in the market
to purchase whatever surplus of agricultural
produce is available in the market. They
have not come. They have no money to
purchase the surplus from the agriculturists.
Whatever agency was there, that is not
functioning at all and, therefore, Sir, the
prices are coming down. The Government
has declared Rs. 105/- as the support price
but'in Maharashtra, at present, the price is
Rs. 90/- per quintal or Rs. 80/- or Rs. 85/-
which is being paid to the farmer. The
agriculturists are being looted in the market.
Only today, the hon. Minister gave an answer
to some of the Members here that the prices
of cotton in the market are rising. The prices
have risen. But when the agriculturists
offered their cotton produce in the market,
the prices crashed down like anything. There
was no machinery whatsoever to purchase
the cotton and therefore, at that time,
whatever cotton that came to the market was
purchased by the middlemen. The prices are
rising now. Who is going to be benefitted by
this Not the cotton growers. They are being
looted and the middlemen are getting the
lion's share. Are we going to keep our eyes
closed when lakhs and crores of people are
dependent upon agriculture? If this the
market situation, it would be very difficult to
expect the farmers to produce

[RAJYA SABHA]

Bill, 1476 116

more. We cannot pursue a policy of 'heads I
wiln, tails you lose'. If double standard are
applied by the Government in regard to the
agriculturists, this would ultimately result in
the crushing of the whole agricultural
community in this country.

I would like to mention one other problem
which is also connected with agriculture. In
Mabharashtra, there are four agricultural
universities. In certain areas like Konkan
where paddy is being grown, a pest is
prevalent which is known in the local
language as "Khodkida". No antidote has
been found for this so far. In regard to
research, we see that a sum of Rs. 7,53,000
has been allotted for the Department of
Agricultural Research and Education.
Similarly, payments to the Indian Council of
Agricultural Research amount to Rs.
45,50,63,000. This is a big amount, But
what have they done in the field of reserch
In this connection, I would like to refer to
the Draft Fifth- Five-Year Plan-Part II,
wherein something has been said about the
agricultural research done in the Fourth
Five-Year Plan. They have said:

"The total provision made for agricul-.
tural research schemes to be financed by
the ICAR was initially placed at Rs. 57 -5
crores and later increased to Rs. 61 -23
crores. Against the above outlay, the pace
of expenditure was extremely tardy in the
initial years. In the first year of the Fourth
Plan, the expenditure was only Rs. 3 -5
crores. There were as many as 64 schemes
in which no expenditure was incurred. In
the second year, the pace of expenditure
somewhat picked up to reach a level of Rs.
6 -3 crores. Even so as many as 16 research
schemes did not get off the ground.”

This is how research is being done in the
agricultural sector for the benefit of the
farmers. If this is going to the state of
affairs, if this is going to be the performance
of the different Ministries as far as
agriculture is concerned, agriculture would
not get its due in course of time, the whole
agricultural commodity would be extinct
and there would be no increase in production
in this country.

SHRI SRIMAN PRAFULLA
GOSWAMI  (Assam): Mr.  Deputy
Chairman, Sir, I rise to speak on the Ap-
propriation (No. 4) Bill. 1 could not speak
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during the general discussion on the Budget
and, therefore, 1 take this opportunity to
highlight certain basic things. Sir, 1 would
like to lay more emphasis on certain basic
problems than on the mathematical side of
the Budget or the Appropriation Bill. First
and foremost is the administrative machinery
which is known as the bureaucratic system.
As long back as 1952 when I entered the
State Assembly, in my maiden speech in the
State Assembly I laid great emphasis on
revolutionising the administrative
machinery. Again, Sir, when [ came to
Parliament here, I spoke in 1968 first and
later in 1975 also about the urgent necessity
of reforming, revolutionising or reorienting
the administrative machinery.

Today the emergency has brought dis-
cipline in our country and there is a proper
atmosphere to implement some of our basic
policies to remove poverty from the country.
We are supporting the 20 point programme
given to us by the Prime Minister and as a
first step to make this 20-point programme
successful. It is imperative today that we
must realise that our outdated administrative
machinery or bureaucracy must be
reoriented or revolutionised. Although I
spoke long ago but today the realisation has
come, and our Prime Minister also has laid
stress on the reorientation of the
administrative  machinery, for speedy
implementation of the 20 Point Programme.

Sir, many administrative reforms bodies
had been appointed and many reports had
come, the last one and which took the
longest time being the Administrative
Reforms Commission headed by Shri Hanu-
manthaiah. But today, forget those reports
don't consult them do not give those reports
much consideration. Tf you send it for
consideration to the bureaucracy again it
will take more time and it will be further
Complicated. Decide the basic policy as to
how to reform this administrative
machinery, how to quicken the process, how
to give justice to the needy people, specially
the rural people, the poor people, who are so
are so long suffering under poverty and
social injustice. We need not go by those
reports. It is a simple affair Minimise this
noting system. At present, with the system
which we have inherited from the British,
we have so many dealing clerks, so many
files with noting after noting so many
superintendents, Section Officers,
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Additional and deputy secretaries attached to
each department along with the Ministers.
All this takes a long time. Sometimes the
files are to be found out on missing you
cannot fix the responsibility to anybody for
lapses. This noting is nothing but repetition.
Sir, I shall read out from what I spoke during
the Budget discussion on 20th March, 1968
in the Rajya Sabha itself:—

"The bureaucracy is growing and grow-
ing. We have inherited from the British
imperialism an imperialist bureaucracy.
Instead of reducing that bureaucracy we
have been increasing it, and I am afraid that
some day this bureaucracy will grow to
such an extent that it will not only kill
itself but will kill us also. So it is time that
we should be alert to reduce bureaucracy,
decentralise the power to village level to
the district level, increase the power of
district  officers in all spheres of
administration; let them decide, let them
implement; make them responsible.
Instead of having so many secretaries, the
Minister is sufficient to dictate the policy
and one Secretary is enough to carry out
and circulate it to the district level."

Now Sir, the present bureaucracy is doing
nothing but delaying the process. The
multiple levels of consideration must go.
Let one officer be made responsible for a
specific job, and he must dispose of the
matter within a limited period prescribed
and if he cannot do it he should be removed
from the job or downgraded. Promotion
must be on the basis of performance and not
on the basis of seniority. Our administrative
machinery must be quick, responsive and
efficient to deal with matters in the shortest
time and render all necessary help and
justice and remove the grievances of the
people.

Sir, another thing which I have to say is
that expenditure on the administrative
machinery is very high in India. There are
clerks, peons and what not. If a Secretary
gets an additional department under him,
then all the paraphernalia of peons, typists
and so on will be there. I do not know much
about the details here but in my State, if a
particular head of a department is allotted on
an extra head of work, then he will get more
typists and office assistants.
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Then he also gets more peons, and those
peons are made to work as domestic ser-
vants. So the expenditure should be
drastically curtailed. The system should be
simple and economical.

What is Delhi today ? As 1 said on the
last occasion, Delhi has grown so much. In
the evening, sometimes I travel by bus and 1
find long queues of office workers.
Sometimes it takes them hours to board their
buses. Delhi should not be a longer place
with bureaucratic system. The officers and
staff should go to the villages and districts.
Then power must be decentralised to the
panchayat level. As I told the House on
various occasions, it would be the best
method of implementing our policies. Power
should be given for-Panchayati Adalats to
deal with simple cases. The village people
need not come to cities or the Capital. They
should be able to get whatever they need from
their panchayats and co-operatives. Also,
panchayati raj should be there.

Then, as 1 told the Parliament earlier also,
the present judiciary must be drastically
changed because it does not provide the
necessary justice. Justice delayed is no
justice. There are cases lying pending in
courts or 10 to 12 years both in the High
Courts as well as in the Supreme Court. The
rich people, on getting adverse judgments
from the lower courts, can move the High
Courts or the Supreme Court. But the poor
people cannot affored the expenditure
involved, with the result that they do not get
any justice. If we want to implement the 20-
point programme, first' our judiciary must
undergo a drastic change. I welcome the
proposed Constitutional amendments. We
have made so many amendments to the
Constitution. But now the Swaran Singh
Committee has focussed some points, and I
wholeheartedly support them. There is
urgent need not only to re-define our
Fundamental Rights, but also to limit the
property rights. Under article 226, anything
can be brought to the High Court or the
Supreme Court and a stay order can be got.
This is no justice. Therefore, the
Constitution must undergo a change to meet
the present needs, to meet the challenge.
Otherwise, we connot implement our
policies to improve condition of the poor
people, we cannot go towards our goal of
socialism.
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Then, coming to another point, we
should give more attention to the rural areas
because most of our population, say, 80
percent of our population, lives in village.
But for the most time we have been giving
more attention to cities because the officers
are living there, the rich men are living there,
and there are so many amenities available, so
many parks, flowers, transport facilities, and
what not. But we have been neglecting our
villages.  Now, it is our = Prime Minister
who has realised the situation and has given
direction in terms of these 20 points to go to
the villages in order to implement the
policies. Now, there are certain things which
the villagers should get. Should they have
drinking water first or should we provide
water for fountains in parks herein cities?
Sometimes, I feel morally guilty to stay here.
But then 1 am also continuing like others.
As 1 said, there should be drinking water
facilities made available to the villagers.
Then, priority should be given to power for
rural areas. Panchayats should  play their
role, as is given in the Directive Principles of
the Constitution. When the Constitution is
amended, I would request the law Minister
to make uniform the concept of law for
village Panchayat which could be followed
by all the States. 3 p. M.

The Panchayat may not come to the
Central List but the Constitution should be
amended in such a way that there should be a
uniform law by which you can have
decentralisation of power. Many of the
people, when they become MALS, do not
like to give power to the village panchayats ;
even in the appointment of primary teachers,
the MALS have got their quota. All these
things are going on in the name of socialism
or whatever you call it. I sometimes wonder
many young men speak very often of
socialism but in practice, you will find that
they are all for the accumulation of wealth,
for living in a high standard in the towns and
cities and for going in cars during elections,
for delivering lectures about socialism and
then coming back to towns at night they
forget everything. They do not like to stay in
Villages with the people. We are freedom
fighters of the old type; our conscience
always pricks. I am a freedom fighter, left
college in 1930 and now of 65 years of age.
So, I am speaking with my experiences.
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Priorities in respect of villages should be there
; essential consumer goods for the people
should be there and each village panchayat
should have a two-storeyed house costing
about Rs. 40,000 or Rs. 50,000. They
should have a co-operative consumers'
society there with a godown. They should
have .the foodstuffs there. They should have
a small library for the cultivators and others
along with an office for the panchayat.  But
today we are not giving priority to one such
building whereas we are constructing
multistoreyed buildings in cities. I have been
pressing our Chief Minister also to give the
panchayat a dak bungalow or a two stoTeyed
house with C.I. sheets roofings.  If you have
a store house for Paddy procured from the
village, when any emergency comes, you can
give that paddy. Now, paddy has to come
from a distance of 75 miles or 85 miles and
there is the transport problem. Village people
are to pay much more than the sale price which
they get at the time of sale.  Recently, I
performed a continuous padyalra for four
days. I did not come back to my home. I
covered about 75 kms. I stayed in the villages
and I had rest only for three or four hours a
day. Even at2-00 am. ]I was visiting the
villagers and talking to them. In the Nalbari
Sub-Division, I covered five MLA's
constituencies. In the rural areas I found that
there were many needy, landless people.
According to the Government records, there
were some lands. But the rich men were
occupying them. The poor people were to get
the lands but distribution was delayed for about
one year. There were manipulations by the
revenue staff and by the police. For the last
six or seven months during emergency even
this is not rectified. They said that they had
given applications, to the Minister even, who
happened to be from that area. 1 spoke to
our Home Minister to expedite the matter who
is now entrusted there. The land is limited.
But  whatever land is available above the
ceiling limit, that is not also not distributed to
landless cultivators. Many things are not
happening; many reports are coming in. The
prime Minister knows that some people are
very corrupt from top to bottom. Whenever
we hear her speeches she says, go to the village
level and implement the policies. =~ We are
fortunate to have a great Prime Minister who
has surpassed her predecessors, who has
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indomitable courage, conviction and capacity
to lead our country towards the goal
professed by Mahatma Gandhi and Jawa-
harlal Nehru. She is, like Jawaharlal Nehru,
not only our Prime Minister, but our greatest
national leader and also a ¢ distinguished,
renowned and popular states man of the
world.

To-day India's prestige and image has gone
high in the world under her leadership. Further
the policy of non-alignment and maintaining
of peace in the world is ably demonstrated
and worked out under her leadership. India is
having more and more friends among nations
because of her sincerity of purpose and
truthfulness to friendship. It is now our
imperative and urgent duty and obligation
to remove poverty from our country by
selfless, sincere, devoted and dedicated hard
work  under the leadership of our beloved
PrimeMinister Shrimati Indira Gandhi. Let
us take a pledge to fulfil the 20-point
programme now and be ready to follow it up
with the next steps. Jai Hind.

SHR! B.V. ABDULLA KOYA (Kerala): Mr.
Deputy Chairman, Sir, it is a pleasure to
support the present Appropriation Bill, 1976,
presented at a time of price stability and
national discipline. The Bill has rightly
been framed to stimulate production and
investment, and has accelerated steady
growth in the economy  of our country. But
it is not out of place to point out here that the
considerations shown to the backward areas
and backward communities are far from
satisfactory. Even though the Deputy
Finance Minister claims that she has laid the
greatest stress on the completion of ongoing
projects like agriculture, irrigation, power,
etc., she has not unfortunately given the same
importance for the development of backward
states, areas and communities which have
been neglected for a pretty long time.  Sir,
States like Kerala, which has accumulated
problems like density of population, the
largest number  of educated unemployed,
scarcity of staple food, etc., should have
been given some priority in the Budget
considering their limited capacity for
development on their own, and the scanty
attention they have had during the past Five-
Year Plans. In Kerala, some of the acute
problems like the Calicut aerodrome, the
State coir development project, the
Guruvayoor-AUeppey railway line, off-shore
oil exploitation and develop-
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Beypore port, are still without any attention
from the Central Government to help them.
So also, my community, the Muslim
community, which' is economically and
educationally backward compared to my
other sister communities, is not shown the
same sympathy and encouragement as
shown to the Scheduled Castes and Schedul-
ed Tribes. In Kerala, we have a system of
reservations for all the backward communi-
ties including Ezhavas and Muslims in the
educational institutions and Government
services. Some such remedial measures by
the Centre also are necessary to be taken up,
to be followed by other States also.

As for the 20-point programme, all the
important patriotic sections and political
parties in the country have whole-heartedly
supported the measures initiated by our
beloved Prime Minister and her Govern-
ment. But I would say that there is a
slackening of discipline in some of the
public utility departments like the Posts and
Telegraphs, the Telephones and the
Railways and also in the Passport Depart-
ments now working in Kerala. Our tele-
grams and letters are very often delayed
abnormally even now and the catering
service in the Railways is far from satisfac-
tory, if not too expensive and unbearable.

The representation .given to the back-
ward communities in the services is still not
upto the mark and no serious attempts are
made in this direction.

In the field of family planning, my party
and myself wholeheartedly support the
Government's policy. But at the same time
we are a little perturbed over the over-
enthusiasm shown by some of the political
workers and officers. I am sorry I cannot
support the measures beyond the method of
educating and persuading the people. I am
against coercive methods. 1 do not forget to
acclaim and support the statement of our
Prime Minister in this matter that
compulsion is not the policy of the
Government. Let us follow this spirit.

Another point to be touched upon is the
socalled beautification of towns and cities.
Un-interested leaders and bureaucr the name
of beautifying towns and cities have
repeatedly caused untold miseries to the
poor people without giving them alternative
sites or dwelling units simultaneously.
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Lastly, before I conclude, I want to bring
to the attention of our Minister the persistent
nature of the prices of commodities like
toilets, cosmetics and medicines the prices of
which have neither fallen nor come to a
satisfactory level like the prices of food
grains and other articles. Government will
have to compare the present prices of such
articles to those of pre-emergency period.
Even though supplies are satisfactory,
Government should take effective measures
to bring down their prices also.

In Kerala many of the doubtful economic
offenders are kept under custody while
notorious offenders are let off. That is the
situation we have seen in Kerala and in some
other cases. I request the Minister o take this
up with the authorities concerned and to see
that suitable remedial measures are adopted.

SHRI K. K. MADHAVAN (Kerala) :
Mr. Deputy Chairman, I am for the first
time on my legs on the floor of this augus
House. I am very happy to support the
Appropriation Bill presented by the hon.
Minister.

Coming as I do from Kerala, 1 feel it my
duty to present before this House some of
the burning problems of my State. As my
friend from the Opposition earlier stated,
there are certain urgent problems which have
to be tackled immediately and urgently. The
first one is the location of the Super Tanker
Berth at Cochin. As you may be aware,
Cochin has one of the finest natural harbours
in India. No less a person than the Prime
Minister of India, Shrimati Indira Gandhi,
Proclaimed in May 1972 at Cochin that there
is no doubt about the sanctioning and
commissioning in time of the Super Tanker
Berth at Cochin port. Now most
disheartening news has come in the press
that some Committee has been entrusted
with the task of re-examining the necessity
desirability or otherwise of sanctioning this
very important scheme from the point of
view of Kerala and in the interest of the port
itself.

Sir, you may be well aware that Cochin
is the only port which has on either side two
new ports, I mean, the Mangalore Port and
the Tuticorin Port. These are very important
ports. At the same time, Sir, I may be
permitted to point out that Cochin as a port
has got the right to continue as well as
expand its activities. As a matter of fact, the
present position of Cochin
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Port is that exports from this port are going
down largely because of the fact that no
proper attention is paid to it by way of more
and better investment on its maintenance and
expansion. It might be thought that because
of the operation of the oil wells in the
Bombay High area, it may not be as
necessary as it was found earlier to have the
super-tanker berth at Cochin. If the Arabian
oil fields can feed the Cochin Refinery which
is in urgent need of expansion, as admitted by
the Government of India and the Planning
Commission, simply because of finding oil in
the Bombay High region, should Cochin be
denied the opportunity to expand? That is
why 1 say that the sanctioning and
commissioning of the super-tanker berth at
Cochin at the earliest is one of the most
important problems and one of the most
important and urgent needs of the State of
Kerala and it is not only the urgent and
important need of the State of Kerala, but it
is alsa the urgent and important need of the
whole South India.

Sir, you may kindly permit me to say that
I hail for the Cochin Port area ; actually, Sir,
I hail from the particular village where this
super-tanker berth is to be located. Sir, I do
not want to press this point any further. I
would earnestly request the Government to.
see that the demands of the Cochin Port and
the requirements of the State of Kerala are
properly attended to and the super-tanker
berth, as promised by the Prime Minister
which has been already examined and
finalised, is commissioned early.

My second point is about the setting up
of a Coconut Board which has been re-
commended by the State Government. Sir.
Kerala, as you know, is the land of coconuts
and Kera means cocontuts. Probably, Sir,
Kerala has near monopoly in this particular
agricultural commodity. Therefore, it is no
gainsaying the fact that the Kerala State
Government has made an appropriate
recommendation, a pertinent
recommendation to the Government that a
Coconut Board should be constituted as a
statutory body urgently.

Then, Sir, my third point is about the
development of the coir industry. A sum of
about seven crores of rupees was promised by
the Ministry of Industry a little earlier.
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But I do not know why that money is not
forthcoming though we have waited suffi-
ciently long. I do not know what exactly is
going to be the amount if at all it is going to
be sanctioned. Sir, this is an industry and
coir is a very important fibre produced in
India and it is as important as jute if not
more. Therefore, it is the urgent duty of the
Government of India to see that this industry
is allowed to expand since it is a very good
foreign-exchage-earning  industry.  Coir
industry is largely a cottage industry which
feeds nearly fifteen lakhs of people in the
coastal areas of my State. Sir, these fifteen
lakhs of workers, the le half-starved workers
and under-paid workers and these
underemployed workers are not interested in
your hair-splitting arguments or
recommendations regarding the pattern of
assistance or the quantum of assistance that
should be made available to the industry for
the benefit of Kerala.

My fourth point is the development of
handloom. Handloom development is one of
the items of the 20-point programme.
Therefore, I need not emphasize on it much
because according to the 20-point programme
the Government is alive to the situation and
to the needs of this particulars industry. My
only request is that sufficient amount should
be set apart for Kerala for the development
of handloom.

I shall be failing in my duty if the ques-
tion of agricultural development and land
reforms is not touched. As is well known,
land reforms is the basic economic progra-
mme. That should have precedence over
any other economic programme. There is a
pretty old Resolution of the Karachi
Congress formulated about 40 years back.
We never had a dearth of slogans or pro-
grammes or even policy statements. But
there was no yearning, there was no intel-
lectual conviction or even emotional con-
viction to put forth these programmes.
Unfortunately, when the Karachi Resolution
was passed by the Indian National Congress,
this country was not free.  But now this
country is free. It should now have been
given the utmost priority. The
implementation of the slogan 'Land to the
Tiller' should have been given the first
priority.  But so far it was only a slogan.
But, fortunately, under the enlightened
leadership of our Prime Minister, agrarian
reforms and land refoms have been placed
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[Shri K. K. Madhavan] as the most
important items on the 20-point programme.
This is a very important programme and it
deserves congratulations from all quarters.
This programme should be implemented as
the first item on the 20-point programme.

I may be permitted to go a little farther
and say that I for one believe that land,
which includes water also, and the under-
ground riches are the property of the nation
or the property of the people at large. This is
a fundamental principle of socialist
economy. I fail to see why there should be
any hesitation to accept this fundamental
principle of socialistic philosophy. So I press
that this principle should be accepted before
long. If you do not accept it today, Sir,
tomorrow you will have to accept it under
compulsion.

Now, what is the position about land
reforms ? Land should belong to the actual
cultivator. This principle is accepted. But I
see, as my hon. friend who spoke just before
me stated, that big industrialists, big bankers
and high placed officers have fabulous
incomes by way of savings and earnings
through non-agricultural operations. 1 raise
this question, Sir, whether this privileged
section of the community deserves to have
the right to keep land which is the means of
agricultural production. I question the
validity of our laws which define anybody
who owns a few bighas of land as landowner
or as farmer. I refuse to concede this. Big
industrialists, big bankers or high placed
officers with non-agricultural, fabulous in-
comes should be declared as disentitled to
keep land. This is a very important problem.

So far as the question of land reforms is
concerned, I come from a State, the State of
Kerala, which in the matter of land reforms
is a poineer. There is a lot of propaganda
about the success of land reforms in this part
of the country. I agree with this to an extent,
only to an extent. The history of land
reforms in Kerala goes back to about four
decades.

As an improvement on previous legis-
lation by congress Governments the Land
Reforms Act was enacted by the United
Front Ministry under compulsion from the
Congress. But when the stage of im-
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plementation came, they deserted office.
Shri Shankaran Namboodiripad who was
the Chief Minister at that time tendered his
resignation under compulsion of the vested
interests who were in the Marxist Commu
nist Party. My friends in the opposition have
absented and are not here. Otherwise,
they would have found it difficult to
defend  their action. They did
not want to implement it. Then it became the
duty of the Congress with the other allied
political parties which were returned to
power, to implement this law with priority.
The present Government is implementing
this Land Reforms Act. This implementation
is going on for the last four years. 1 may be
permitted to state that we have touched only
half of the programme. The other half re-
mains to be implemented. I do not know at
what point of time it will be completed. We
talk a lot about legal assistance to the poor.
If there is any sphere in which free legal aid
to the poor is necessary, it is the sphere of
the small tenants and hut dwellers who seek
justice at the doors of the land tribunals. As a
lawyer, I have had the painful but pleasant
experience of defending these unfortunate
people I believe that unless land is placed in
the hands of the poorer sections of the
society who cultivate and want to cultivate
land, there is no salvation for this country.
Man> of the poor people want to put up
small huts. Tenants without record find it
very difficult to prove their cases before the
Land Tribunals. That is why I suggest that
the officers who decide the destinies of
hundreds and thousands of poorers sections
of people should be tried and trusted people
with a sense of welfare and progress of the
poor people. (Time bell rings). I may be
given a few minutes more, Sir. This is the
position. Unless the poorer sections of the
society are given proper legal aid, it will be
very difficult to implement land reforms.

Now, Sir, I come to the Scheduled
Castes and the Scheduled Tribes whose case
I have to advocate by virtue of my birth.
Some of our friends here were stating that
assistance should be given on the basis of
economic backwardness. I question this. It
has become a fashion to borrow socialistic
terminology and socialist ideas without
looking into the realities
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of this great country, culture of this great
country and the tradition, history and geo-
graphy of this great country. The failure of
the communist movement is because of this.
While the communist movements on other
countries have succeeded and have come to
occupy seasts of power, it has fallen as
under in this country. Why ? Because they
do not know this country. They do not
understand the people of this country.

When Karl Marx formulated his philo
sophy one century and a quarter ago, sitting
in the British Museum in London, he did not
know, he did not conceive of the social
conditions in India. Of course, he has written
a few articles on India. I do not hide that. But
Karl Marx's phraseology as well as his
philosophy and his economic theory
formulated without looking into the face of
the Indian economy as well as the Indian
society and the social order. That is why they
have failed. And no less a person than
Mahatma Gandhi, the Father of the Nation,
took up the responsibility, and the cause of
bringing up the Hanjans the downtrodden, the
lowest among the low. Thanks to the Father
of the Nation—Sir, I pay homage to the
Father of the Nation— Mahatma Gandhi and
the architect of the nation, the late Jawaharta!
Nehru. These great leaders of this country
served the Harijans and they have taken up
their cause and tried to place them on their
rightful place. Now, what is the position ?
There is some assistance, some sort of
educational and financial assistance, and
some assistance by way of recruitment and
even in promotions being given to the
Scheduled Castes and Scheduled Tribes. That
serves to solve only a part of the problem.
These measures are meant for undoing the
wrongs done to a set of people, a class of
people, for centuries and I may say for ages.
The wrongs done to these unfortunate people
in the course of centuries, in the course of
ages, cannot be wiped off overnight. They
cannot be wiped off in 25 years. It will take
much more time to annihilate these shameful
injustices from the face of this country. So, I
would plead that more vigorous measures,
more liberal measures, have to be adopted for
the amelioration of the conditions of this
weakest sections of the people— 5—
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the Scheduled Castes and Scheduled Tribes.
(Time bell rings.)

Sir, one more point about bonded labour.
We are abolishing bonded labour after 25
years of the establishment of the Republic of
India. Now, Sir, restoration of tribal lands is
one of the points in the 20-point programme.
Today, I read in some newspapers that
restoration of tribal lands to these
unfortunate, poorest sections of people has
found utmost resistance and opposition in
Mabharashtra. If this is the position in an
enlightened State like Mah?.-rashtra, I
shudder to think what would be the
condition in the backward areas. I request
the Government to bestow very-very urgent
attention to this important problem. Sir, in
my own State, resistance to the restoration
of tribal land is increasing because of the
latest political conditions and pattern of
political relationship. I am afraid, Sir, that
one important point in the 20-point
programme, namely restoration of tribal
lands, probably, will be the first casualty in
my State in the present set-up unless
prevented. I would request that the
Government of India should come forward
with .a more vigorous policy and give man-
datory directives to all States that these erst-
while slaves and tribals should be looked
after in a better way. Thank you.

\
2 ex)

W+ BN e L
s L, S | \

e L S | N 1
) U e dl O oo

gt | gpned By B bt © B

- & 3 .:".3’ daes 3 —als

-~

oo 2 Sa oo Ll

< . 1 . A t - .

e ‘—x =B - -\ e
! F R S - -

._.<_11 “.& 19 - = .J-L (£ &
< ‘ol [ .

IJ___)_! 'l oL bie o> e L} LS
p ) .

Lol (Syhest = . e h;-& B et
1 b

3 Wiz O e

2 laa ed W5 a2

_ - =

sl B U e S e o eile



131 The Appropriation (No. 4)

[t ol a5 54]
o 5 e e e il
S oL S e aff P VR
2B @ s S cawsSa il
208 o3 sl o A3 plail oLl
‘it‘*__;" om 2l I o obld
%_.9“_93 sale @ bage Sl g
Sof A g K e
Bl s Jid aadil 80 5 Jl
g ! B e Iy e s
o Jem & K e @
L gt e ) 8k e sa
& Jap i 55 O e &
s Sah gt wed 55 e o
NS N SHE S R R | FH
S b S Koyl
S Dot emle S st Gl U
poan SOl G saSa oS L &
gl L o3 K)ol B S5 ol
O AT R O IO
Sy K p O s Bl
b oot Syl S S
Jl ol ‘,ai.'..?-GTAS'u_-f._{th
ol oge 2y 5 ob § Gl &
5 oam o e Al 8 JL
Sl b oply agls 5 2
i-"é—lfr‘p-:?é‘:d_ga\-cﬂ;u.ﬁ_,_;
& S e iy ol olasl gl
b § Juelites 25T oh (K1 a7
- Ly S Ol o
g S o slen Olg—Yly Ll
I SRUPPURE S PPV VU O

[RAJYA SABHA]

Bill, 1976 132

2ol & e oayh & 45y
Joe gl I sA s e o
B e A By sh S A
S el s S o
SOl xle Ll by e e el
R RS S R AT R
= o e ol e (S
2 @ b S e b e
o e gl AT ST sy K
o & By g8 e oK (S5
- e 4 sk e
o et L SIS
ot e 48 Pl T s e
K e & plfa K gm a5
gars o Jas dm I Jse O
Ko o WK Jopb s s e
R VI G E S YRRy NP
Ohel oy dm I W & S5
e Gla o el sidl &
W o K S s o e
a S Fan ot oKW Bl
hot 2 ol o & e Sl
B ST Sl pad AL Jes

t:—wJJ

cp e J o P -k gt
Ao Sl e Fye M (P,
S ot e Opmly e 4
a0 o 5D A W a2
Aol e ped g SRS
ol $l Sl I s dkandll
Jor oot Bl I e Ohel L
Sl 321 LS 4a C-’J"‘“G@ﬂ‘-"-‘TJ’
S oadl b Al e s oewly



133 The Appropriation (No. 4)

gl £ ol a4 &
ol e & e &) &)
ot M J‘S’ '\“TJ'\ Jos by s
ot e g Bles gl

sl

¥
> 8 dad S e

Qeiely = oo
Oplmgy oy o 2 phily 2 KU

a2 e sa B 2 ey 85

e ALl e “‘( add a."l.gj U’-’ff
o sl Ol d ol e K

&kl Sy § S5 b e e
,_,-3_95-,‘2'_95- S g8l Qses ;
VA A A &2y Jels fed
e gl & de @bl e
2 Sl A ol

U S ped o e el )

o S ped ol ey )
",-_-.4_', e ol = QJL-lj S

v S S vk £ ooy
&S e Eh B b sl
ol = 30 gk 23l £ O
3 Wer el b Ay e ey
e Bl ol S e ety
LS 5Y X 5 ekt WS

KA RCTRPU S S 19

o Ok @ on Ola AT &
ST T R
N S IR TN CE

o KL 2 e NS sl

[18 MAY 1976] Bill, 1976 134

S
5Y Ja

e T

- &

D':f's
24 Gl S e
Y. o S S as
E PR R TR

—sb & ysh el e 2 b I gl

e A

..'.'.-...L_:J

4 E cus Sl At o9 Oles Lz
o385 o8 oo A les Calyy enn ga
Olay &5 LK 5 e Oy 55 T
e S gl
@By gt o 5T OIS S )
o K p I 0K 50 &
FUAPUT SN
OClrir Josr -2 (& Je o5
Shop 2y oo 2 e
oot J o= 2O e Ly
i e SaS S S Loy
K ol o bad 3 (S Gyl
O
car K 55 e o e Sl
B L S b
ol a2 ATl plan ey SSaa
o ol smoa W Jas
Sl £ oed (b5 i Ol S
Gl o ol ol g - el

cop o K kS &



135 Ue Appropriation {No. 4)

[Cg.ul,l.ui; Ao S4]
e Sl e s )12 SBK sl
S5 o K aa el el S O
S Ll ) K da a0
ETIRRSPISETR SRV S, ST TN
S oda o ed (S s S5
erl Ko ol u‘;‘ ;
o A Lo & e U
FURE SQITTIC I PEC IEY S PRRCI wN
P

Jeai o dle ol L ela Lay bl

S oo el

TN YT ST U SOl KRR
R o R O P o
Gty & ol A0y 2 S
o - L M A
32 oo SN -0 L
P Y R R VR VU T
2 e el SR oo e it o2
ol a2 U iy ekt e s
We Oy 7K iy gyl o5
bas Jlow dade o Joar m 2
Sl S oS8 il Syee aei s
A O Glul 5 e WSy oA
Woe G & S
& o A el S K
R Y AR
2 A S8 by o e
o Kol 5 & G L E;—"-
- U LY o alde o Jla

[RAJYA SABHA]

Bill, 1976 136

Sl w ol o) gme d
9 B g Ul 45 2
SA o s ML oA
Sm e o8l & Use K2 g
SHas Qe S gl I 65l aad
by SO S5 oS ke )
N o il Ssy b €
N N LI
u.g,'f E ot U gl ! o
PSP S T
P e T - R d:"<"'
ny PO R 4.5 cale e
er Y o ooed & OY
5 g 5 ol esdan o
& W G N 85 o g g
Tl & e dsroar o !
Sl cad 8l o e Ul
am K el g L2 s 5 easd
i Juy osr 45 & U o
s skl U?}f A U

- é_, ‘ﬁ‘-)' UL-C

o w45 oS s

e BT Gb & Sm e o
K olal Ob § b o K
Jlo o fose Ll UYs Oles
St dsan s e S §
[ SR L S PURT N S
SOl K 2 S T o



137 The Appropriation (No. 4)

Sler o s 2 el B argeete
bat 55 osie 8 W ks
Lom A o 2 (K5
day @il & Jly, bove
G ool s T sls s
R N
S Y sl a8 S
u‘f_ 23 & ph
T Y BT Y VYL R ¥
2 15 sk ent e AT Sy
ot S el £ S
FURI S U 5 R ;_xwﬁ'-ﬁj.;-‘ri.'-‘
P e T s
S oKl S Al er e
Ol _ul gsl s s b
Ll o o K Gk § e §
PN dd gyles g2 5 2 K
28 e WS i e 5 2
» e S s e o 0T
S ot & o e sl
L e & o ST e Ok
Sl gyl 57 A LK) ay s
hpaie pila ga m 2 S FF S
I oilx) dy aded 2K
Gb S ol e W ey
B AT L L T
S ok Gk 5 ool e S
& o 0 lala US ded dags
‘3‘3'{ Zl ™ oo Sl ol 5T 2
Jeoosl m S bl e Sl
Bl JUlia o B ol bl

Jsliz Gylan

& JSad & O s o |

[18 MAY 1976] Bill, 1976 138

=8 O = B &
o B oo s gy S
=& b L Ll g 4l
a2 LS ai e
Seow oo bl Js e oS
ele =
A

U g JJI ot ¥
ST LW Z_:i_ﬂ et é:-.-

St pelnl sl e
b s sl I ol
9
Geed ST e mle Ley o)
Sle W e szl 5 pidal O
o F5 o oh L O =
bd £ o i S 2
ook &0 S J L o
gy I_Cﬂé.‘ua-? c & ey r,_‘.’
2 mur Hle I s Sl
S r e o Nl Jlse
o el bl g ose US LS
X1 @l s - 2l Upe
Jo o & Ol P 5 S
St = 5 a3 ol K e Sl
Sual Jrosa a5 2w 1S
o S o el L0 e

o M2

—& Oy S S s

2 Jl dem=l ol

SAE S Sbal Je S ol
L5 jlape Jodd N 03 = (&8 (SO0
L5 lace o ilawe T05iNe Sk 2



139 The Appropriation (No. 4)

[odlplis b 554]
Qshe il

2 aa ]
- =

o el Lol e s
N e I e

ooade) 550 LKL O e Gy
STPR{ BT I 4 W
"

"I have urged the Planning Commission
in the past to give special attention to the
problems of hill areas."

Ll s

"Unless adequate programmes are
evolved for the conservation and proper
utilisation of the resources of the hill areas,
problems would arise not only for those
areas, but, problems would crop up which
would seriously affect the economics of the
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endowments, problems and potentialities.
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or schemes should be thrust upon them."

P o L Opgais ol S

SIS (T R PPU ey S
Sl w5 S S G e
& O 0 2 o e
o RN AT e e Sles
S bl el ST ol W) e
SN SRR L NNPUSEN
- 45:"
ot el sa S Bl Bl
LMY » L F ISP TpY
-t b5 a ebly (& Siedyd
&SRB e Sylas s b

sy o & Lyl S
S OV AT e b Blas el &
30 s S el A Cusg
TOUANTS NPV S S
Jeiiy sob JA a4 jla 45T &
8 5 o & e jLpl Je
e ol e e § 4S5
5 S 4 By X6 4y 45T Sk
S Ao vl

a3 5T hal Jhoe Sl gt



141  The Appropriation (No. 4)

S Ly o5 ST E S
b S ol A5 s Lm0 8
uk’- h.p hs; U':f‘-: "L:: bﬁ[‘a uj‘lr
bl § Vs s G ) - &
Osdhe ) 457 L,r}‘ Julosin =
KNy a0l § o db S
O 2 & i S pteS

,_!:.I-_.Sf érl..a. = ‘?"_9: Lv'pl;'

C

Lo<
Sadl =
4y a8

el |

& oot - s s 2l

cd Sy Pl o § ol

t[sfi #mz fawmd| (w7
FIHT) © A ATAT——FF UNIITIT

1 W FAT g1 g g fad gw
=TT FY AIE A AT § AT FIH AGL
g1 #1 B mAT smme & foew oF
e &1 W7 de-mfaEnd § s
& @t gw 2@n fr foed vE am &

T AN A AT E FEd qH
waw fad & 97 a1 FrEm qamn

fama &

g f& mw A F owEy TRAwAadl
=7z W1 BAIYT 2 Al ®F FEM W7 EW
g f1 AgT 5F4 9 fogw @@ S
Fa a7 @ 41 i wemw 8 & oS
7 AT KA gET # A AT I
Froa TET AT 21 39 AT 7 A
Fz 7 41 A1 A7 geF § oF faew A
AT-FEE ST oF WO 6 v 4T

g

F[ 1 Hindi transliteration.

[18 MAY 1976]

Bill, 1976 142

afFa] gFwT 7 vF wEww AT
F7 fAgr # oF www ¥ m@w
EFWa F ot Faw IIET &1 A
T WETET W1 9 39 97 0% OF
@ an W o dw A w oaE A
a1 7 fFas w7 oawow g &
fasrfear # am % 7 & @ @@
#1 faenfaar ov 5= zw @@w v @
g ar gwrt A avE 0F @wEr
wigr q s fear ot O ewme
gem dar g wf F frogw uw oEw
CIEE I G0 A B S I L2
AN H 2 R E ) g4 arer, AaE
fr @w awrdr Sww Fav d fa
T 9T TH FIO G F {1 AAA T

7@ & w2 faw dmedr wiw o
qaw  F A4 Rl WO
# @ @ A wET IAAT qE
g aF Ag 2 f& oww awdr &
IH S A @ie § oag A At

¥ W9 FZ qFA £ 6 3E OF A2
faa®r T g9 & a1 WWA TR
mE gAT AE d1 FWA Wl TH W W
w7 gw fwdr gmmm v vAER 7
9 IAF AR AZ TATT TF FEASA TATF
[ FET 41 FHAd ¥ 97 FIE FN
gl frar ser ar afFw =\ wwm
#1 97 FAEEAT 21 T 97 WG
WHT ZIAT ME AT FTE A T
g, FE @ wrHE g1-10 F1EE 1
fraz 40 FrE ag gaataw e
# waafas Sz ofr &1 AT
affr = dmw & oF gwiEer
¢ fF =@ 97 mATIANEE M OF AT
qra TAF A EZM ¥ |19 I 0
TN ZTTHE AT U 21 AT #iT Ar



143 The Appropriation {No. 4)

[ A Faz frargdiv ]
foarad S & At WOAT ATHE F

aoa-mag e & oamifas g 9w
QI WA FONE AT LN @ WM HATEH
1wt § faedi @) famedi g
FE AvE z 4 frAT WA g,
qT09T qUT & AHIF I W
At FAE g A1 T sawr foga &
qEAT 31 AFa 2 TEiaa 3w fovadat
§ forgd 7 F9 w79 F1 GETT G990
T AT FIVA AT qE melEERar
g =51 2 T 1947 7 wEr
fa & arq-smg 2t 721 vz fewrema
Bl @ Wk Az Fwmewa o @
w o & & i & s #
R ZX W FREE & O @ T
s o\ w1 S 9IS g9
FATA 4 FAT TA ATZ ATTE UFS
FART WA AE TEe AR AT 9
q FWHIT § e TH fdgme @
qarfaa 7# #w) 3z amdw g fF
aZt A7 A TTE T AT A SHA " g

] -

.
1
3
211
~ 4
13
4%

2
|

A4 s

PEED
A
3

E
t

:
o
1
d34g%°
#ﬁﬁa%%i

3 1

M
=

14 ¢
A
13+
|

-
1
&
b
313

?

43
3
]

%Eﬂé%
g A %5
"R
i;%%iﬁ
3&333

[RAJYA SABHA]

Bill, 1976 144

§ T w90 walE g g &9
wfAT 2 41 Zawr wET 98 91 mEe
TFW 85 A A TW A AW UF
o Al faow wf d9 ww 7 Ao
zz 7% g qm a1 & % www faA
T %) §7EE AZ A AT g a9AA
¥, Al & freaE & oare #
AH T AW TEE g & W@
[ A AMF § ITAT FIAT IH F
% 42 fix o § fwmem 7w 9%
Garare F AT AT A ey § AW
7L A F FE gwEg aw e
41 2 o g2 % o 7@t frear e
a1 % fau & z@ww & 9@
= FEm & ozEwma T AT
ar:e d agd  HEas wE ARy |
T AT WEA WA 2 E T & HIT
Hd wga q S @ fF oA &
F FT g A1 GART AE0 § niiean
E1 Zuredma % fan o & WA § A
TF G#2T Ag1 21 aFaT qF4 47 99
q FET UEW $RT 2 W FAE T
iz Ao § W@ wew dar war g fw
Fea woAr qarre #1 A fes
fraar 2 gwA aga T FATe g
st wfaaw =0 are femsa #1 SET

ay
Ay

&



145 The Appropriation (No. 4)

T A% Wt W7 AFF E | w§r SEr

=

[18 MAY 1976]

|

Bill, 1976 146

f = w7% § o %@ ofary =
ufarm Fzue 2 s fem of@s
meﬁmfm%m

% qgT W w2 fFoar fem
ufar & a1 9 ot &1 37w
wEAEE 47 WY wRdd & ST oo
a%«.%.:rﬁr;;mmg:mmwf
waw%fﬁwm
i & afer svd F fee &
3G A A1 I G qgA AW oA
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My Q

"I have urged the Planning Commission
in the past to give special attention to the
problems of hill areas."

W TN AT T4 T W ag--

"Unless adequate programmes are
evolved for the conservation and proper
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[t dur A d)
utilisation of the resources of the hill areas,
problems would arise not only for those
areas, but, problems would crop up which
would seriously affect the economics of the
plnins also".

AT SAHT FHMAT FT FEET FEAl
at EfE oo fem ofomsr & o
§ IOl AR WY g AWl &1 AT )
ST ATAT 1965 ¥ AU TEE
Flemm &1 0% FQIT 95 4 TR
fawrfem 7 41—

"Special measures should be taken to
accelerate the process of development in
the hill areas."

ST EHTN AEIET AT T ATSN AAGET
1 3% A7 wrfan e 7 fegma
a1 41 framar fi——

1

"to draw up a separate integrated plan
for the hill areas".

Fife 7
TE F7< A %2 7 o T e A
a9 W1 771 mar F fga ofam F
AT § FAST ATE @ gFsAl 4 Al
feer ufemrs & a7 & 37 Fgr waw
qis AT HARE ¥ AAED H—

1965 A ATAH  IETHZ

s

"The hill areas differ in their resource
endowments, problems and potentialities.
They should be looked upon as distinct
entities and no general purpose programmes
or sehemes should be thrust upon them."
YT W HAGE F Agd ZW AURA 7
fe fa nfeara & am o awEy 5930
a1 amnfE @ a2 @ifE s
oA AATIH ¢ A9 R oimesT W oy
T TR W AE( Az TPA e
fr gefessr & ant ag @39 2
¥ S wrEAes # q7 d7 G T

T AYg AT FATY RA gvEER

a o wame £ v sAdr A sa-
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[The Vice-Chairman (Shri Loknath Misra)
in the Chair]
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T g7 AT FH 22 ATE ITH ATAA
Gar F¥F F, WIS IATET FT 80
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F AR AT WIET T ARG 9T AT
am q1 @, 97 9ET A2 aHE |
qr 7 odr @z 7 war § fawEr
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[ A faaa]
@ 19.9 fearamg & afes 99ma
¥ 58 qw@e gft  FFEww zAv
feam avf § @m sraar 3, A4
AT WA G AEA g w99
ST AT &1 AT 91, TH A=’ F9l
A w=gt A ArEq dgAmw ¥, #fa
qA(Aq W FIOAAT & qET qF TEAT
21 foar st Fr sEvaEar IF
;’{"wrmﬁmmv feet
SqA "EE, wmEr gm fammm
faama 2 & 99 = @ 71 -
WI'ﬁmmgmﬁvargm
T AT WEEAT FT AATH 7T &
aifs #wdaF T MW A OAET 92
HIT FTATA  400-500 FAT AT
|1 g7 W@ Jw g § fRe am
F1 a7 99 9% A% g9 gHC @ A
FEE AT TR | YE FEI HEATAT
famm1 zw o9y S § A oA # )

T qE @ omdr A avn 3w
wWE Wl WEE T O W AT
arg wifea AT AR | gH oIAH
Firz forrmm @i 2, afew g 2 fF
3z wfaer gT JEa & ar &, afew
# uw frEmT TH g9 FTT AT
¢ fr fag as #fzz i am a=dr &
@ Fmafmaa &= & faaar fenfae

gﬂmﬁmma'a 4

ﬁ%ﬁt;ﬁﬁ.rmugﬁfmmﬁt-
oo d9m A § 39 qva §F fraw o,

dwrE ¥ owAgE 1 OAR G F

FEAAFS FTEO 2 AT A IF Ay

[RAJYA SABHA]

Bill, 1976 152

el 7 fan, wreaw & fam, M &
fou swgr fad @17 44 T AmOE
g x5 duma % amq frw feew w0
qaF F @ R A frevr www @
UF AT FFAT AMEAl g, ®A 94T
AE T "Ew 7 Ay F1f T A @
qFEr 2 oar ad fF oded 9w oq
sefeaa Sgemiz & fau 99w #
FEIATERT &1 WFA H FATL 937 &7
R SEEE Z) T AWE 9§
AATAT AT FT AYE H ZATC THIH

# o FIE TEEET T 2 AN A
AT WA TIEr £ oW o9 #
w1 fafeqw & == 294
@E A% T WA W 5500 FAOT
WU &Y FO G IAN F 4AT T
T s 9 faw a2 FAE
WU o@H B0 THA WIT WRETAT
am 994 & 5 .06 wvEe £ g
AET T MR 9T owE ZOT %

znmaamzfasmm'z
T Y R E A T AT ®E



153 The Appropriation {No. 4)

9w ¥ IH Fal fga ST §
amgq  qv  fawsr @m IEE
E FAN § IFFT A-EZT AT a2
oz g o Ay § g
fafeze & w9 w7 9w & 37
AT fAETHE FIAFT AT 1965
e wgr war a1 fr 72t a% Sfegw
SqTHE F (AT F1AATH g A7 39 7
T AT Ja7 T3 A | 48 d9T Agl
tmrrm.‘zuaﬁﬁr E'ri??r'rfé_l

s W dfma & oafio o
Fifa v TAFTE AT qEAT A1 9FAT
are @ 3 FE A& zar 2 fF
FAF F 300 AT AL KT FIAT
ST oFFEAT 2 wmnE fET A e
3 %9 WA I F 29 WIA &7 WIATAT
F amg | T30 AT IAR] FhA AT
& fp sea a4 2 fe et 3w A
AT AT WA AW F M
AT AT &9 A | A I
arm a7 aeW 2 oaar & B st
Hir FEATIEAE AW 8 O T
qT @@T A7 AFAT &1 TEAr A
fezeam & AT &1 #EHE gET 2
f5 T w15 wuT WA s S
wisy S wErg Aqr ag SW A fw

Il

[18 MAY 1976] Bill, 1976 154
3, W W F fawwm ¥ faw, o9
aw %1 gwfa & fo, e & o+
FAT I3 ¥ U dwey Fmr & oar
™ IN H zAAr ama 2 ¥ a4z
HIA W E IO I AFAT 2

F TEE AvAEE aﬁmar»rarr
Tgr oF s 2 e gw gew I
331 §Fd § | TAMAT WA qwIA Iw
aa &1 2 fF SH%1 FgEr F 9w
TT TMET AT 20 972 JATH &
TAze ¥ fav az wwd 2 fw
qME wATAT Z1 4T W F1E gFI
fawrr 21 g7 TwEr  faw adrEew
a’rtazrwﬁrmag’rmm&m

3
2
3

o

34

AT
AT TwET

fefafeers  mmar %, 375
Al A AT ZAT , A
T AR FT AFA %

rﬁ qre |1 T AEr

ZIEE K

114%7
-fﬂﬁ
%’

1 A7 fagaa aF F A FgAT

TEHAHZOA  FT T9TH 2, TOF
Mgﬁ'rmwmm-
A FA15 W HIT IAF AW OFT

i"i'
)

3

3

ii
A
g%
=R
74



155  The Appropriation (No. 4)

[t 7ag@ frad]
FATET W FAFAT S, S ZWIET AAAL
7 7z et feem a1 a7adt 7 @7
T 4 gaAAr £ fF 93 Aw ™
S W =D ATE A TEATHE
gt T fam o@wdr # owf A
aar gar 2 R owE gwmm owem
AT 2, @fFT g I X @ @
FAT 7 ' ufoqny ® faa Free
CERC I I i e 0 B Ui
ECEC U 3 B-c B o C i G
qior fae T ar agi ) @ oA q

E It

o
=

;
£
,iﬁ#
4

2 3

1
3

% 4

4

hoou. 3P
Ei

2
Ty
;‘1"1‘ far :

q 7y
13
s

g -ﬂ?ﬂpa'
T g,

e E
jgiiﬂgi
1153
%ig%g
EEDE
ﬁ'gw-'s’i‘j

133
13
5 o
3
153

[RAJYA SABHA]

Bill, 1976 156

M) gAY wfFa A ST owarg
% fAu gamr WA 2oa fFoAm
frar #faam & fao gam 9m
£ zAfAw S FEA gAre graval
T ogeArREMT F T W99 &
ITHN AT AAT Afgw ) wTH FAL
20 A 97 s w1 qgaar w1 awva
2, faasr wfas w7z 1 7=7 2,
IAR AZ WIE UEAE AAT AIMF,
oTw &3 Gfmm F 7w 91 afage
qAZT F AT A AqT ATE FART
FIC TR AT TEITT T\ A AAHAT
g wrf @ FF A A m

qt Fza awar g dfea 07 FEm
= &m # dur feq au ogw o
ﬁm#mvrmﬂﬁw"w



157 The Appropriation (No. 4)

adt aF wm, W A WA 9 fE
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5{ Fadl T?f'ﬂ'l
DR. RAMKRIPAL SINHA : On a
point of order. Can the hon. Member

criticise the judiciary in this way ?
SHRI SAT PAUL MITTAL : I am
within my rights to do so.

THE VICE-CHAIRMAN (SHRI LOKA
NATH MISRA) : Kindly wind up. You have
taken too much time.

SHRI SAT PAUL MITTAL : I was
saying that 1 am within my rights to do that
AN HON. MEMBER : You are not criti-
cising.

THE VICE-CHAIRMAN (SHRI LOK-
NATH MISRA) : You are not criticising a
particular Judge.

St g fea® o 9 @ we-
wa e ¥ 7§ 9w #
i T w1 g | § awmar g, &
wema w1 FfEES 7 1 oA
721 2, o ez 1 Prfeames w03 9
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T Z
4 A afEm owm oo g fa
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f& & w9 gaEE aoF AmT an
FL A% 1 w7 fzm

SHRI F. M. KHAN (Karnataka) : Sir, |
welcome this Appropriation Bill and, while
welcoming it, I would like to make a few
points.

First of all, Sir, some of our Opposition
leaders have been criticising the 20-point
programme which is totally wrong. I say this
because inflation has taken place in the
whole world, but not in India, and this has to
be highlighted and it has to be highlighted
not only in India, but also outside India. It is
only the 20-point programme which has
stopped the inflation and I think very Indian
should be proud of it and this should be
highlighted to a very large extent.
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[Shri F. M. Khan]

Then, Sir, I would like to touch upon the
subject of the MISA. Sir, the MISA has been
misused by letting off the black-marketeers
who were arrested earlier. I do not know
when they were arrested and how they would
be let off after a certain period. I would also
like to mention here that the blackmarketing
and hoarding activities have started again of
late.

Then, coming to the question of the com-
pulsory retirement of officers, I would like to
say that the corrupt officers have Dot been
retired. There are many corrupt officers who
have been left out. But some honest officers
who have not connived with their superiors
have been retired....

DR. RAMKRIPAL SINHA : In which
State ?

SHRI NRIPATI RANJAN CHOU-
DHURY : Please do not interrupt him; he is
making his maiden speech.

DR. RAMKRIPAL SINHA : I am not
stopping him. I only wanted to know in
which State this has happened.

SHRI NRIPATI RANJAN CHOU-
DHURY : In Karnataka.

SHRI F.M. KHAN : Sir, in this con-
nection, I would like to suggest that some
non-official body should be set up which
should be made to screen the -corrupt
officers.

Coming to the question of family plan-
ning, I would like to say that last year, in
Bihar and Rajasthan, even though the entire
money was spent, the results obtained are
very poor. Since the results are poor, I
would suggest that some inquiries should be
made against the concerned officials who
were responsible for the implementation of
the programme and necessary action should
be taken against them. This should be taken
note of seriously because money from the
public ex-chequer has been spent and the net
result has not been good at all.

Regarding the question of fixing a ceiling
on urban property, I would say that the issue
seems to have been side-tracked a tittle and
big buildings are coming up in small areas.
When the other sections of the society have
been subjected to certain restrictions, the
holders of urban property should also be
dealt with in the same way
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since the thinking of the entire country is
running on these lines.

Then, Sir, while welcoming the reduction
in taxes, I would plead for stricted lcol-
lection of taxes. There is a lot of black money
is still with the people and with the little
knowledge I have and from the little study
that I have made, Sir, I have come to certain
conclusions and I feel that there are some
drawbacks in the scheme for the disclosure of
black money. There is black money of more
than ten thousand crores of rupees still with
the people. The reason why some people are
not prepared to disclose their income is that
while the Income tax people would take
necessary action, the other authorities who are
there to take fo'* low-up action like the Sales-
Tax or the Excise or the Customs or the
Export-Import authorities do not take prompt
action. Now, if the Government is determined
to get the black money out, I feel that some
chance should be given to these people now
so that the money is out. Otherwise, when the
emergency is lifted some time later, the black
money will come again and play its role and a
lot of obstacles would be created in the
development of our economy and the black
money will flourish as a parallel economy in
our country.

Then, Sir, a lot of emphasis iias been put
on the question of irrigation and power in the
last budget and there are some programmes
as far as power is concerned. There are some
States which have surplus power and this
surplus power could be given to those States
which have power shortage. For instance, in
Karnataka, there is power shortage to the
extent of 33 per cent. But there is extra
power in Orissa and Kerala and this extra
power could be channelised and diverted to
Karnataka instead of being wasted in those
States.

As far as my knowledge goes, there is some
power which can be spared and this could be
utilized wherever shortages are there. A lot
of money has been spent or irrigation and
power. Food production has gone up. But the
marketing has not been thought of by the
Government. The prices are now falling even
below the levy prices. Until and unless the
Government takes it seriously, storage will
also spoil a lot of food because the farmers
do not have scientific storages. If we further
allow them to keep-it they are bound to go
and sell their
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produce to the middleman at a lesser rate
which, again, will be sold at a higher rate in
the later stages.

Then, I come to another very important
point : the implementation of the programme.
Whenever a law is voilaled, pubic is also
prosecuted. But one section, that is, the
officers who arc the main people to
implement, is not touched. The accounta-
bility of .the officers is not there. If the
policies and programmes which are thought
of are not implemented, action should also be
taken against them. At present the maximum
punishment is transfer from one department
to another department and they have the
assurance that they are there for 30 years
whereas the Members are elected for five
years. Therefore, I feel that the accountability
should be there, as far as officers are
concerned.

Then, in the rural areas, farmer cannot
afford to go to the headquarters to fight out
petty cases. So I feel that mobile courts lor
dealing with petty cases in villages would do a
lot of good to the poor people. This would
save a lot of time of the poor people . Once
litigation is there, it takes a very long is there,
it takes a very long time. So, I think, mobile
courts should be there. For instance, we have
land tribunals formed by non-official bodies as
well as official bodies wherein 50-60 cases
have been decided in a day. Likewise, mobile
courts with some amendments would help the
poor people in the rural areas.

Then, I come to rural indebtedness. It is
good that it has been taken up as one of the
items on the programme. But it has not
reached all parts. Much more propaganda
work has to be done. Some poor people are
not in a position to borrow money from
banks or any other agency. There are a lot of
poor people who borrow by keeping their
utensils or clothes-say ten or fifteen or
twenty rupees, which would be adjusted.
Here, the Government should think of
assisting them through banks or something,
otherwise a new class of money lenders will
start coming up because there are a lot of
difficulties faced by the poor sections of the
people.

Then, there is another programme which
has been chalked out in this country for so
many years. According to the statistics
collected by the Government, I do not think
there would be any space left for a tree to
6—M238RSS/76
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be planted. Unfortunately, it has become a
total failure. So, 1 feel, tree planting should
be taken up. It should be given to the
younger people. It has already been taken up
as one of the projects under the able
leadership of Shri Sanjay Gandhi. This
project should be entrusted to the Youth
Congress, so that tree-planting would be
taken up throughout the country. If the
younger people are involved, it is going to
be a successful project.

Regarding adult education also, I can
say that they have been taking it up very
seriously. Now that the Government has
already laid down a policy about it, I feel
thai it should be channelised through this
source.

Sir, I thank you for having given me this
opportunity.
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Success often comes to those who dare
and it seldom goes to the timid.

fewma &, @t Agea A AT & v 07
TF FIW ISMET AT GG & Far 4



165  The Appropriation (No. 4)
a9 9T, A7 DAY H FH FIA AT
nrEAT ZY, AR AR 9 FArE qAT
&1, /AT T INE AW F WEL aAw
AT HWAT FT AT TEANT ZHT 20 7
w1 w19 AT & | 51 S AT gErEr
TN, AFAEAT A T AZAET FEAT
AN 4, IR T T I A
AT ¥ 9ENF W, WAl § 4% a3
FEANTEZ F79 A1 A1 wifow 1 arfy
AW FT S AT, AT S AT 20 T
AFUT TAA AT, [IA I AP &1 AT
FaTE AEl 2% Wl A AW § S
& AFUT I@T AT HAT A Z6@T (F e
U GATET A a9 147 2 | 4@ AF fw
F7% &% A ff T AW W AW | A7
AWM AT GH WAT, I F T 0F Al
g ag wlgn @, agT g1, At
Z1 AaE FTOT F AT AW F 0F 4
o g 3w 2

TIFT A ZWT A FAC /A
aq F¢ gurdr wizawy s 9F e A
FwET 9T /T Faw) Avar A amAr ar
a7 Fzw7 f 7Y 2, e faw o
A1 3R F41 F1 fqeran an, g\ F 1
ST g1 F AT AT HYT AT A 2T
§ &7 AT A7 | IR AT AT ATAT AT
a1 47 aAE 3t A1 fzar soar ar |
T3 A it g A A A
Mg F AL, S 7 F A
i F wd o g1 oA awAl
F1 ot forar wizgw awa ad
FAET TEAT 4T | oF FurEr 47 fw
AW WA FWT AT FW 97 94, WA
AR gt AT AT AF weA & 1 for awa
w12r arfes @ ur s 9 ) 3z f2
q 94 gwre famfaat 51 awTE 7%
A FEem I | wr qA a@eir i oA
15 67, &% oA w7 g aawq

[18 May 1976]

l
|

Bill, 1976 166
F A F UTRT UF AAT TEET W
WA AT 7, A1 AT 99AT SE 77
FZFT OF q=AL, ATZAT THIIA AW AT
T N E WA FT oUW S 2 S
IF TS mF% =\ 2, 39w N9
UF AUAT 2, IAE A4 479 gL 0F
FT AT &, WA ATA WA TG 97
31 g9T & | WS ATIA FT AFT AT
TET 2 A UF AT qA91 £ | FHIL qfemw
q9=7 TZOATEAS A AT Hra wrar fzar
A & W@ 5 ZAT FUT wGF AT AT |
qz q€T 2 f5 3=wE Fwm 2w #
we far & afe gaar ws@a T
AT aar & gare 2w A4 fwoan
AR AA W fE oarew @ o0F agT
gy A Er 75 gare qfeww g
grvardaw AT 15 gfawa e
a1 & A7 HqE wva 2 s aw A
W AZTAT | AT 0F  wATEA firer 41,
farrar At ar #@v weEe frem F fao
A7E ATE F UTUA M A HIT AT S
w5 T 3% A g7 v 7 v
T AT, WIS FT AT AGAT HAE 0T T
HIT T F T4 KT ATE ATR ZHT AE
Zq77 A A grFe o ag )

TS Z07 H U AT ATATAIO ATAT 2
Faa & a1 27 2 & 1 & st ¢
¥ 4T T WiEwE AITE AwA wEAr |
freEs 1974 H FE-AA 9TEA
ZEP0 335 AT TEH AT 4T, K =W
g AE0 ¥z A% 5 e ogar

afed wEET wEw 2SS E aE
fir w® ZT A AT AT

f& zar? W AT AUHA AW 0.2
qTEFE F1 AL AT, AT FTAAT AT WA
i, ofmer ¥ A A oA A
Fy it i F 5 s 07 937 T



167  The Appropriation (No. 4)

[sfraet qairr Tga)
5.5 T aF UgT ME 2 ) O A
SIEFUA ST 74-75 ® 92 WAT 4T AT
3.1 W ZT AT 47 wrA gare afaey
fFmT #1 g & AT TEEe A0
G ¥ A0 AT TE AT A
Tz o weRwa Wi sfEer sft q
darar | W1 4 faawe A
HIT 8 T ZATL T | Ieqrad aar )
U S owrar #y SmEr 2 fwo1is
fafea =7 a% gw wg= s, ag =@
T &1 ot | wh ave & fEEma
STEF9A ST 92 §T 2.5 21 W7 47 0T
qE 4% < 4.5 & Al g | ghre Afew
w2 & aw & Weaa @ we g A
e T O O G LR T
ZoT §1 &g wFa g, WA "
T gFd 1 HAd g9 A AE 2
f faw@ a5/ gwrer a7 3T 6 UwEE
T AT 9 AT FT 7 GIA 430 2 |
™ ARG ¥ oz WA foean
frer a7 & gave 2w o sAfr gf 2

a9 F AL § W1 AT A A 2
fF 1980-81 7 20 fafer &7 %=
g1 st s @ w8 fafaga o7 2
Zv 24 T & fa ww 0% g agT A
@ AN E AT NS A€ g A W
fear & gran avé wa 07 faar & s
faow o= wg g1 1 = aw s Ag
1§ draar w2 fw ode age g
A AT § 9EET AW g, A= e
T U UEAG g, WAC-IET F
1 T 2 AT 39 FT AR 47 W78 )
FUIL Aal afage #, aTEmt 7§
w2 ! R Fad TE aweat g fF v
fa 3w & wren-favar wmr 20 g 5
st zrmArfe miesf @ & gwrdy
gwirfeR w2 i e oAz
afera 21 21 w1E uw T & afoong

[RAJYA SABHA]

Bill, 1976 168

781 fwer o 21 S ZaTa EEAeE

C WEE T E I % T J AF A

aadl & 1 @ T A w94
% owq W, ow qf fer oard 21 gune
oA WIF F1 IU@fsd ag wE Z, Ad
faga & v FE s guat
a7 WE E | T W gadr /ron 7 Al
guq gufa &1 2

FIAT ARAE 9% £ Wi afezw | wia
AT WHT & & oA T avE 7 Iawl
ST 7 0l 7T FEAT, A W AT
qg Il &1 & foar o o4t

dw % oz 2 fF are &7 wrErdy |
HATT FY JTATE T 7 TR Z | ATA T
FAA 215 AR A ¢ AT JATE AL |
gy TrAfaE e Faw 37 avde
) o7 Ty qvg i owmEmEy awdr af
a3 gu E a3t T @ 7@ afew W7 6
FZ W | aE FH e & e g e
ararfss v, @ wfey g
9% g6 AT FTH FLAT EAT |

7 A1 20 FET FAFA Z 9E WL
Z | FA TRl F ATATT 97 qUAT ATE-
R, g A & aw & g
Fedl ATE g 1 FA A dqed, frwm,
orer favars w17 s agann 97 ananf
Z

= g9 Ag @1 AT @ fF 7 A
AT H 9T F 60-65 S wHAY
At 21 7 odt aim g ufafafaes s
g\ # el g fa 6 a5 wmw T st e
Z1SATET & SATETAT AT 7 TAaT T 7@ 1
PRI I T G
O H OET IAET TEAT 9= 2 o
AT A9 G fqaEe w71 3T faar 2

&

el



169  The Appropriation (No. 4)

agl F Tw WAL HOAZT 6 A WA
1 AT # AZT AW AT T TATT AT
fad ot faeer & Wl weAw F A
ATET AT FETL &Y A2 e 7 famon
TJUH FIAT 2 | FHIL AW & PR WA
# e S AT WrE-atEd w1 FeA
2wz afoaw w9 & F et 3w A
A=TATT 777 WA & 9 27 IA AZLFT |
AT AT AT G F ATE A A
TRTT AT & AT ey AR R et
st far sma, o far sor A derE
T & ATHA H AT FATCH OF AHAT
T FT ARAT F | OFA A AF qF I
g1 #1 ARAr v o ) FE g
qAWT H A FTE FTHGAT E | WAL Gy
T8 FTAT | T THTL T AFT 97 AT F
AT FAHEATT AT AN E | AT A
g fF gwro vmE e 32 T
Fam g A faiee At
g1, WIEAT U &1, Fre g1 a7 2
FT FATA &Y, T AT A qF oA far
T E | AHEIT EHTC AR AT €,
affq 2 UF A@EaAT 0% § A
2 A F fram  Aa—wfga—a
T FAAT E, 7T Fl AT AFLT FAAT
Z ) gw ammTE T T A & @
AT & | W oreed T AT A 2 fe
FATT 7T & W1 405 A1 &, S wfoAreai
AT & TR gH qFATET A |
FATLY AT HAT S F g7 Aqed | gATT
Ao A% @I g | "erT # wew
& arg wfgam a1 #ar, Fr€ geq grm
ST AT AT 9T TAAT 99T g
oAt zardt gar wAT o w1 E T
Froor & f 9| o gardy s WAy
AT & fam wwedt &1 ot @ 7 gr oA
21 AT WY W FTAFA. gV, AN FART
g & faw gheer &1 9 § |

[RAJYA SABHA]

Bill, 1976 170

ZIT I W AT T AT 81 7@ &
TART T AT AT afqer § gw ged)
T frAre Zm o

El

ugtfarer fam o7 38w F 2w
AT AT e i fFm 2 grgee,
{ ggar wedr g fF wfwar & @i
§ Anwdr 2 fr St st Frw s At
IAT FW A FAAT A 1 g7 A
Fawsr g R gare w | e A
FT ATE FHT TENE | ST ATIHT FTH AR
T AT THF FH |7 FIAAT F27 § A0
ZH Al FEAT F1 T FIAT AEA
Z9 39 FIWAT T T | ZHTT AT
aga a2 |
We have miles to go.
FATL TTE | ST 4wy, St wfearmt
FT & ATAAT F7AT1 2 | g0 A9 fzamr
¥ qETH @ ARl AT Ared 2 |
AT & AT T WA A% ZHA TAAT AT
F1 # Y sAT & fAva™ 9% gw am
AT FAAT ATEA & | T WEE & A
¥ I AN AEEAL AT AFATE GAT ATZAT
g fomdi o agm # femm forar 20
ZaTe 2w & favw #7 9 e §
fazeit g fAaT @At q=ar ar %1 F
dm e Ar—siEEre, %E Mz
e affd 97 T Fo 9T AN q
e e =1 W@ & A T T
aEaar fasr 2 1 gwre W 9TE
qEFE HOFTEN GATZAT F | TEEAT
ST # arer gare o omr @
I oAF A q oA @ fFoAmow
TTRICA ATE SETaE) 81 @I 2 |
FAAT  FFN TH aTd ET OAWH T 2 |
gATC 9% o1 AT g9 aidy o g



171  The Appropriation (No. 4)

[Armar weiian FiEaa)

AT HWTY 9ToRd ET 91 29
AT TET 2 ) wEiEEwE A @

o1 et & weaw e § 2 99 W T
STTA AT WOET FAA AHE W OATART
O 1 Afad @ 9w A AuT FAR
aw w wAEl &1 FvE 7 s
at e FEa SO |

gt g | uF dasifaw feaE adt
fe fewd nfomr azdt w=r Ir @ 20
I 9T F AT F A ww oq oww
g Aamm fFnm sm fF Ao gz
FAMT AT | T GFTE WWAF7, HI7
gruw faamdf az @ 7 fF zw o
¥ fea 7 = awar arfer wiw oar
a1 qvag a7 5 GT owm q A Hiw
A AT AE EAAT, IW A7 WFAA
qEt grm fw owow afger & fawior
H, W04 N K1 AIAA AAA T IAHT
T ATEM 2 ) ALCOF NG A AR
AT ¥, W NG AGH FEAT Z, Al
oA W fmm o§ owm d am
Fufam #n a7 AT 2 TAw fS
nF AE wewl fEAmE 2z oA
Fad afn a1 wrEr gu afen -
fas afer & <1 @ ZFn 91w 3
F famm &1 " ow waEafas g
qFAT | AT F TAFD AT A RTA

a1

qPIAT, A0 OATT FEA AT FA
2 AHTT W ETATVE H 3 459 FT W
FATE \ g7 a1 W1 437 AT 7 39T
q-ATT F AT 0 AT ZATIT A=A
TreEafd aq 1 | 1 IAE AW ArfE,
Fqer qrfgo, qzrAr 1 arEear arfae
A7 " 9q w7 36 A
AL A B | AL G | B
T AvZ A4 | dREw g @
At gw fawawe g A A 2

[18 May 1976]

|

Bill, 1976 172
g T WA AN A1 e wwT
F ATANA AT AVE AV I AR )
AUAAAT Z &% AW A I AW A
AW AW W FS wfaF et
frar faav a1, & awAr & gmat wen
T AET FTYET A1 a8 AwwA ¥ A
7 & wwr we gErT gTEEE S
qfasm azar 2 #wata W gw a1g-
AT T FAIA A KA § AT AL
a1 2 gfqor & AraT7 97 qFAr T4y
AT F AT AT EEA QN AGL Al
AFAT | A1 AFAT F G AW A TG
fsarsw & g ww warEr A framdy
21 AR FT AL FAT FAT9T F1
HATA AEl I3T | WIHAY, A OF afow
g § W 0F A &, afzw F, vk
TET F T ZH( A qUEA 87 49
| gafa g, &7 T AW F1 AW
T T O WE ATAw # g 0F
aré g agt wFAr fE oo e frew
AW W AT AF F A E, AW
feit @ 7oA & wa § a7 wge
WA #, O e WA & e
T ATIA TR F, FAT TIW FHA
2 o g\ g w39
fam vz &, sA% a9 a7 Wi T
fw gurft a9 s ar g qw
e am A, fm w A gEh g
gfaamr 7 afaq 4@l @) 3@ 9w
A AT AT TEAT AT )

F ZAE HE AT F WS AR OATAL
o AE A TR & | R & b
FT 1587 F902 %o Fgl A 9T A7 ?
ST #7 VED ZRT, T A9 fEar g,
WA F AT AN | Agd H & g
FoAm Tv TeA-AeEa fevoaa § )
gET, ag A &9 e ag oaw
Tawd 2 WE a7 A @ e ow
AT A e A, e A A &€



173 The Appropriation {No. 4)

feera & At oz w1 a3 fvar 2
o A441 4 R azant a4 a3

¥, TAATTA ¥, FFEH ®
%M fasFsr Fear ®H oamw q

]
gave wrzal & faam w4y
qt fa gwre adm Al /)
#FFaom ¥ fam ww wdi @)
TE WTEHT &1 Ee @ fae
2 guEr FTT TE 3
fagi #Ton g9 F9rn W 3
o #1 a9 & fAv, S8
# Fr'm qME AT AT
sﬂ'{mﬁnmwmﬁmw
wd FA &1 wEvgwAr 2, for A
& o grafaear 47 of 2, wgiav gwra
T F FAAIT g1 gwrdy Aifa
AT 97 IANT  TEAWTA HAT
wifgw | o o1 A S 2, o v
A1 &, 999 wWTS | 9fvadw A A
gqravwar g, At afmas @i wifr
g, @ W) A7 FH) 4 anm
W ot 2, fawre § owge w2
& fq=rT qudT AT T 1S AT
i 7z i | swfa T omfedt &
faazs 2, @9 oF awr food 4% 471
faqE & war a1 f garer qndor Ffzr
& JHW SUTET H IAT W O FEA 4
1 & w0 AE AT FG AT AATH
71wtz &1 faam & fao At 2,

faw frr o1 & &1 % fAo d faar

[18 May 1976]

Bill, 1976 174

9L FATT ATHT D IR AT N
2, A# AR 1 AF frEvwn @w oFv
a2, A1ag woar srefae @ gtwe
warsfazee &1 ¥ {A7 A 2
afae ot A1 F AW F A g
FAFT OF ATIFIE FOA FT qTATACN
a7 gy s A 3aw feema s
az femm @ & fao saws & Jar
g AR AAFT AW E T AT A
T A1 TE & W q s o fE
I WIEHT FTAFAT 2 A1 ZH o1 §C
a%d £ Tafan Trad Ffe 39 qra
¥ ATAW H qZA TS AW FATAT
2

AT, TAN 9fos F AT A a1 799
Fga1 721 2 #ifs wfrqr o g
A@mET AT AN AT E ! W W
qEAAT 2 Al IW AW AAAM AA
ol 2OV A ¥ Ziam 4% wAar 2
o grEdr 79 €S0 1 9FEe g
AFAT 2 ! ZWIT AT ATO-ATET 4, A
aTdt o, T Aro To, o mo T
firar qr | Ffaw o qa=avd 2, SOt wEd-
AT 8, St A=Ay faar 2 9z 9gw frae
7% qgA T A & A A qF A
faeret anfzg | sz dfadt & m=
AT, S A94 & q2 T 4, A4 @@
X G\ AT FAA TAE TG FA G
foz &, afew ot afow s 2, =1
wifas @ &, fom S0 & owrasd
OTEHT aAT  HEAT #, WAl aAET
HrEET &, T ATE &1 (AT ZW oA A0
1 A wfga o ofa & am 9T 74,
FIN F ATHGCAZ], 79X & ATH 97 AZ
afex wror 2w Savfaaa & amw v g
F1ZaW @A a1 e 2, 9z
&t 2 wte ag A S foa & fam
orEawE 2 )



175  The Appropriation (No. 4)

[t A ofrET A3

qFEAT, RO AT w0 AT
g g 2 fF 77t 99 wgw F wremw
q, M9 AW T AVEAW H, WOA EW AT
T A AT @, AR IAH 0T AR
o A1z 47 T fed 1 7T AR
TgUF FgA A H F oA I N
U AT ATN WA & | ;WAT ZwA i
wiTeET 51, gma gwz dAT, A
oYz F ard s ow fgom & W
@z o azfam 2z 2f aw awd
aifas g w fer avg F vamaE
FT | ZH AN AT FAFA T AT
F Arg e sofed i gara st wtaw
FAN 2 A7 ANIAT AT F waAre
q7 ST T 2

nFaAe, Ha A wqAr arfEg
W7 W gETa A\ g FEEN 2
9% fau iy g7 v F1 s
2ramw feamal & gard ¥ faw gae
A ofr § g aemaa a5
i far § A w9 ardfr g5 o
T AT g @ W g aAE
A Fonaifza F1 g9ga aAqrar g Ar
Fad HW & T3 afew WA F FEmAr
¥ g7 AT & "FHAT o FL | g8 A4l

4 wa afgq amvefear o aerEr

arfed 1 e v @€ ariwr & s
fr v fav sfmgze 4fer &1 o
Fra frawt w0 sqar foe &%, 4w
qrE FHAF, FoN AE 97T F1 AE
YT I ardy foerr %7 W o a7
FTAT HF | IAFT ST W AATT FIAT
F 3T WETET FTw I eTAT v
fawar o anfe st 7 Aare #v
T oA ATaT A97 A% | T a9 AT
& o wag &7 s ZE 2 oA
wOAT ¥ grar AT arA fEar

[RAJYA SABHA]

Bill, 1976 176
At & | o i wg fade s s
g fa wa o war Adrn g ¢ fomd
33 AW & AWMA FATET FIAT WAL
GO A=t - e B T R
oHY dEl g 2 g fav ag o a@n
AOFT Z A7 Aga & A ANW 2
HZ ag e Afaw #1197 q1 oA
a9d FTE AAT F, AT A9 FZO ATAT
& 0 Tu¥ wEY § a9 goT &r
fraza Fom amAr g & weroe
A % A A9 A9 AT HIT 9
10 AT AMETT HGT AT | FEA
gar f& @7 feft gwe @1 3@
g fagm st & f@o 0w
ga WGl @l W gva @
ot &1 free e gET 9w A
TAAE A FOA 90FIE TAT THeal
ferr womw faw @@t & fao
gy qfeadt dmer G |t @
fam AR ag 9ud aw ¥ gaw wwy |
ZATT A AT AT WA AT -
AT ATHA &, T TAE LA 9 07
FEM & T 44 WA ThE
FATC 7 R S1 @ B @™ F
IAF T AW RGAT THT FT AXTA
T AT W IAREE 48 939 &
qadY # W SH gATEHZ FATIHE AT
HIT AT FATTAT & | gH aver #fa-
ZA GITHUA R AT 2 | 5 e
aF #1 AEEEAT 2| ghA Far fw
ag wqqr A qfawm & sf@m an
TEAT & | A0 T FafeEa  AfEw av
wZAETW A N g afew w72
T A AW E W A wE
ZIAT 2 W A9 FEw A @ IEg
frwa amer wgaré & wrer @ni A
TH IEW AATE | AN F FIT AL
FT AWE & A F= AT AAT 47 IAET
I & FEM 9T WieE & s
fawr faar a1, afes g7 amm gaq
#9H ATATL A9 AT WE | 87 T



177 The Appropriation (No. 4)

favara 2 @ eqra dfawr #1591 g0
Az @ & ag U AT @A AT
U FT AT | THAT JA WO
it fow wifas w2 fE e
ZuTe W F W AL faamrdi &
(Interruptions) 1 want to take you into confi-

dence. It is through you that I would like to
operate because that is the way to operate.

ATAET, HTH EATL &9 # 10 FIE
faardf &, =12 7 A4 A F A
#i =z afgafady & a=% & 7
o wAfrEr F AT O oagd § AW
i ZUE | wT gT AT Am #4 fE
AT Pl mE RAT AT ®T A
ST A AT azA AL TAN TAEET Al
AT 2 | T TG F15 FEAATNA AR
S Fam s § i qew E e
g7 1912 | AT ZL W AT T AW
afq wrE OF wOA AT AL ——AW A
40 SO T AW ZRr A 2T AE AA
JAT A A 0 AT A0 AT 5w
WA Wt F=T AFA F AT 100 FT
¥ g7 AT AV ATAZI F A AT
ST 2§ Wy Arfadr F waE
FEdr fF ST ATCHAT FAFA AAE]
q forar 2 30 BYE a9 F1 H1 AHA
FT & | gE garer Erafed Afaw
azifr fomwr @ AmEEAnTe w7
FZT BT |

# ooa ATfgar &1 gedars &l
2\ T S AAAT Z A AT A
a7 # faedr Avdr 7 Fa w7 oq fF
aFTE T faeme | wrrEe, wE I
feprez = aTe AW H oF Ae
539 g & FAET F oA, fema
FATg, MATAT & AT, AEHEAr
w arq, faeafear & ama w@ma #1 S0
g 2, A1 arg A4 ufz i
i gy faommar, w afza Ay ze-
zfer 1 AvAE 2w TR §@r A
ﬁqjﬂr FT HEART d%e g7 #fgAr,

[RAJYA SABHA]

Bill, 1976 178

CEUI COE I I T
fadra & g=adia A1SAT &1 ST FATA
qAT ATT AF AT T 2 IAW AT
GIET ARETH FEAT 2 | 39 9521 F 6414
# AT WY AET AT geans 3@ F

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA) : The suggestion is :

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1976-77, as
passed by the Lok Sabha, be taken into
consideration".

The motion was adopted-

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA) : We shall now take

up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRIMATI SUSHILA ROHATGI : Sir,
I move :

"That the Bill be returned."

The question was proposed.

DR. RAMKRIPAL SINHA (Bihar) i Sir,
1 want to put forward a suggestion to the
Government at this stage, and that is that our
financial year should start at another time. In
several States like Bihar, Orissa and some
other eastern States and some of the
Southern States also the rains start in the
month of June, When the grants are made to
different Ministries, they are not in a
position to execute their schemes. They get
only one or two months, April and May to
work. They have to sit idle for four months
during the rainy season and then again they
have to sit idle. So it is high time the
Government took note of this and changed
our financial year. My suggestion is that our
financial year should start after October or
November so thai we get more time,
particularly, for constructive programmes like
roads, bridges, buildings, to work for at least
6 or 7 months
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[Dr. Ramkripal Sinha] and the working
period from March and April which is spent
in office work accounting and budgeting, this
and that, all these things, should be finished
in the rainy season. So I would request the
Government to think very deeply in the
matter and change our financial year starting
it from October or November instead of
starting from the month of April.

SHRIMATI SUSHILA ROHATGI :
This is a suggestion to the Government.

238 RSS /76G1PF
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THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The question is : "That
the Bill be returned." The motion was
adopted. THE VICE-CHAIRMAN

(SHRI LOKANATH MISRA) : The
House stands adjourned till 11 A. M.
tomorrow.

The House then adjourned at five of the
clock till eleven of the clock on
Wednesday, the 19th May, 1976.





